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INTRODUCTION

I, the Chairperson of the Standing Committee on Defence (2020-21), having been
authorised by the Committee, present this Twenty-Second Report (Seventeenth Lok Sabha)
on Demands for Grants of the Ministry of Defence for the year 2021-22 on ‘Ordnance
Factories, Defence Research and Development Organisation, Directorate General of Quality

Assurance and National Cadet Corps (Demand Nos. 19 and 20)".

2. The Demands for Grants of the Ministry of Defence were laid on
13 February, 2021 in Lok Sabha. The Committee took evidence of the representatives of the
Ministry of Defence on 17, 18 and 19 February, 2021. The draft Report was considered by
the Committee at their Sittings held on 9 and 15 March, 2021 and was adopted at the Sitting
held on 15 March, 2021.

3. The Committee wish to express their thanks to the officers of the Ministry of Defence
and representatives of the Services/Organisations for appearing before the Committee and
furnishing the material and information which the Committee desired in connection with

examination of the Demands for Grants.

4. For facility of reference and convenience, Observations/Recommendations of the

Committee have been printed in bold letters in Part Il of the Report.

New Delhi JUAL ORAM
15 March, 2020 Chairperson
24 Phalguna, 1942(Saka) Standing Committee on Defence
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REPORT

CHAPTER |

ORDNANCE FACTORIES

The Committee took note of the fact that Ordnance Factories are an integrated base
for indigenous production of Defence equipment and ammunition and form the backbone of
the country’s Defence production. Defence production is a highly specialized sector, full of
complexities and challenges where products have to be safe, reliable, consistent and
capable of operating under varying terrains as well as climates and in extreme conditions.
Accordingly, the technologies applied, which cover a wide spectrum of engineering,
metallurgy, chemical, textile, leather, optical technologies etc. have to ensure high quality
and productivity, apart from meeting the primary objective of self-reliance. Ordnance
Factories also fulfill certain requirements of Paramilitary and Police Forces for arms,
ammunition, clothing and equipment. Ordnance Factories endeavour to enhance their
capacity utilization not only by securing orders from the Defence forces but also through
sustained efforts in diversification to non-Defence customers and exports. However, priority
of the Ordnance Factories is to supply quality arms, ammunition and equipments to Armed
Forces.

They produce a wide range of arms and ammunitions for the Infantry, Armoured
Corps, Artillery, Air Defence Artillery and Engineer Corps of the Army. Ordnance Factories
produce ammunition for Navy and Air Force and have taken up indigenous development of
Naval armaments. The factories produce military transport vehicles, infantry combat vehicles,
armoured vehicles, optical and opto-electronic instruments, summer and winter uniforms,
parachutes, miscellaneous leather goods and general stores. To summaries the role of
Ordnance Factory Board include to provide a dedicated manufacturing base for military
hardware, indigenization and Transfer of Technology(ToT) absorption, maintenance of "War
Reserve’ capacity and "Life Cycle’ support to arms and ammunition supplied etc.

The Ordnance Factories Organization is a blend of old and State-Of-The-Art factories,
with the first Ordnance Factory established in 1801 at Cossipore, near Kolkata, and two new
ordnance factories are coming up at Nalanda in Bihar and Korwa in UP. At present Ordnance
Factories manage 41 manufacturing units and 32 other establishments. Ordnance Factories
have been continuously upgrading their infrastructure, with induction of state-of-art
technologies to meet futuristic requirements of users.



BUDGETARY PROVISIONS

1.1

The details of the budgetary provisions of last five years of Ordnance Factory are as

under:

(Rs. in Crore)

Budget Budget Revised Actual
Estimates Estimates Estimates | Expenditure
2016-17 (BE) (BE) (RE)
(Projection) | (Allocation) | (Allocation)
Total Revenue
Expenditure 17,749.59 17,582.69 17,441.11 16,403.34
Total 16244.01 16365.07 16008.67 15476.82
Receipts/Recoveries
201718
Total Revenue
Expenditure 19699.01 19212.99 14792.74 14562.83
Total
Receipts/Recoveries 18496.84 18028.72 14716.20 14709.41
2018-19
Total Revenue
Expenditure 19236.00 15644.12 14856.00 13689.92
Total
Receipts/Recoveries 18046.84 14916.84 14383.18 13370.66
2019-20
Total Revenue 17050.38 15653.09 14295.35| 12610.84
Expenditure
Total 15602.50 15602.51 14099.52 9766.33
Receipts/Recoveries
2020-21
Total Revenue 15687.00 15477.53 12166.50 -
Expenditure
Total 14790.93 14790.93 12159.76 -
Receipts/Recoveries
2021-22
Total Revenue 14406.00 13657.11 - -
Expenditure
Total 13543.23 13543.23 - -

Receipts/Recoveries




1.2 On the allocation of funds to various Ordnance Factories and the methodology being

adopted for distribution of funds, the Ministry intimated the Committee as under:-

‘Funds are allocated for expenditure under various accounting heads to each
Ordnance Factory under Ordnance Factory Board. Following basis is adopted for
allocation of funds to factories:

(i Target of production and supplies

(i) Projections of factories

(iif)  Past trends and statutory obligations
(iv)  Planned investment on modernization

Following methodology is adopted for distribution of fund:

(i) Pay and Allowances and related expenditure based on manpower
strength and production activities.

(i) Stores based on material estimates for the target of production,
inventory status, committed liabilities and carry forwards liabilities.

(iii)  Other expenditure based on past trend, statutory obligation, production
target as well as changed requirement time to time.

(iv)  Expenditure on Investment on Modernization based on planned
requirement.

ORDER BOOK POSITION

1.3  On theissue of Order Book position in the Ordnance Factories for the next five years,

the Ministry of Defence apprised the Committee as under:-

“‘OFB receives Order in the form of Five Years Roll on Indent from Army for
Ammunition items to meet their war wastages as well as annual training requirement.
In case of Armoured Vehicles, other stores and spares, fixed quantity indents are
received from time to time. Considering all such indents, Order Book position as on
30.09.2020 was Rs. 51,939 Crore for the next five years for supply of Ammunition,
Weapons, Troops Comfort items and Armoured Vehicles.

However, year wise targets for all items are finalized by the services during annual
target fixation meetings based on availability of budget with services, priority of the
requirements and capacity of OFB. All the equipment including ammunition are
supplied to Army as per mutually agreed annual targets. The supplies of items in order
book are ultimately supplied as per annual targets, which may be less than the total
order book.



The present annual capacity of OFB for supply of equipment to the three services is to
the tune of 217,000 Crs (including GST) subject to availability of adequate orders.
Wide product range of OFB can broadly be categorised as Ammunition & Explosives,
Armoured Vehicles, Weapons, Equipment items and spares. The existing order book
is skewed and Ordnance Factories manufacturing Large Calibre Ammunition, Pinaka
Rockets, Small Arms and Small Arms Ammunition are sub-optimally loaded”.

Value of production (in crore)

2014-15 11300
2015-16 13527
2016-17 15396
2017-18 16449
2018-19 15087
2019-20 13203
2020-21 7916

1.4  On the issue of products developed by Ordnance Factories and total value of products

supplied to the three services, the Ministry in its written reply stated as under:

Value in Crores

Year 2017-18 2018-19 2019-20
Army 11,874 9,028 6,431
Navy 287 351 305
Air Force 658 635 501
Total 12,819 10,014 7,237

BUDGET FOR MODERNISATION

1.5 The Committee enquired about the details of the steps have been/are being taken to
modernise Ordnance Factories across the country through introduction of state-of-the-art

technologies, the Ministry in its written reply stated as under:

“Modernization in Ordnance Factories is a continuous process. To keep pace with the
contemporary manufacturing technologies, OFB prepares a modernization plan for
technological up-gradation as well as capacity enhancements. Modernisation plan in
respect of capital investments are broadly divided in following categories:

i) Renewal and Replacement (RR) of Plant & Machinery (P&M) which are beyond
economical repairs
ii) Acquisition of P&M under capacity creation/ Augmentation under New Capital
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iii) Development of Civil Works infrastructure.

Details of outlay provided and spent by Ordnance Factories during the last five years:

Year wise outlay provided vis-a-vis expenditure by Ordnance Factories under
modernisation [Renewal & Replacement (RR), New Capital (NC) P&M, Capital Civil

works] from 2015-16 to 2019-20 is as follows:

(Rs. in Crores)

FY 2015-16 | 2016-17 | 2017-18 | 2018-19 | 2019-20 Total
Qutlay Provided | 1073.00 | 1154.28 | 1263.58 | 1025.00 | 1252.50 | 5768.36
Expenditure 1034.45 | 11568.23 | 1226.27 | 980.40 | 1178.75 | 5578.10

A.
(i)

(ii)

(iii)

(iv)

(vi)
(vii)

The following projects have been completed in the past 5 years:

Creation of capacity of T-90 Tanks 100 Nos. per annum at Heavy Vehicles
Factory (HVF), Engine Factory Avadi (EFA), Opto Electronics Factory (OLF),

and Ordnance Factory Medak (OFMK).

Creation of facilities for production of Pinaka Rocket @1000 nos P. A. at
Ordnance Factory Ambajhari (OFAJ), Ordnance Factory Kanpur (OFC), and
Ordnance Factory Medak (OFMK)

Augmentation of capacity for manufacturing of Mine Protected Vehicle (MPV)
for 300 Nos. per annum at Vehicle Factory Jabalpur (VFJ).

Augmentation of Spares for T-72 & T-90 tanks at Heavy Vehicles Factory
(HVF), Engine Factory Avadi (EFA).

HMX Plant at Ordnance Factory Bhandara (OFBA)

NG Plant at Ordnance Factory Itarsi (OFI)

T- 72 Variants at Heavy Vehicles Factory (HVF).




B. Details of on-going projects (08 Nos.) of OFB is as per Annexure-I:

Annexure-|

S. | Project Factory Involved | Current status of completion

No.

1. | Augmentation of T- | HVF, EFA, 98% Civil Works(CW) has been
90 Tanks OLF, MPF completed and 95% Plant &
(100-140) Machinery (P&M) have been

installed.Likely date of completion is
November, 2021.

2. | Ammonium HEF P&M have been installed.Likely date
Perchlorate of completion is March, 2021.

3. | Akash Booster& OFI 90% Civii Works has been
Sustainer completed and P&M installation is

under progress.Likely date of
completion is May, 2021.
4. | Pinaka@ OFCH, OFl, Civil Works has been completed and
5000/annum OFAJ, MSF, P&M installation is under
HAPP, OFBH, progress.Likely date of physical
OFC, MPF, completion is May, 2021.
OFDR
5. LCW FGK, MSF, 90% Civii Works has been
OFC, GCF completed and P&M installation is
under progress.Likely date of
physical completion is May, 2021.

6. | O F Nalanda OFN 70% Civil Works has been
completed and P&M installation is
under progress.Likely date of
completion is March, 2022.

7. | AMK-339 (Mango) OFK, HAPP, 90% Civil Works has been

OFBA completed and P&M installation is
under progress.Likely date of
completion is November, 2021.
8. | O F Korwa* OFPKR 90% Civii Works has been

completed and P&M installation is
under progress.




C. Further, following new projects have been planned and approved by the Ministry in
2019-20:

(i) Demilitarization Plant for Medium to High Calibre Ammunition (30 mm to 155
mm) at Ordnance Factory Badmal (OFBL) having sanctioned cost of
Rs. 51.92 Crore.

(i) Demilitarisation Plant for small arms and ammunition at Ordnance Factory
Varangoan (OFV)having sanctioned of cost: Rs. 45.68 Crore”.

CORPORATISATION OF THE ORDNANCE FACTORY BOARD

1.6 On being asked whether Government is proposing any change in administrative

set/function of Ordnance Factories, the Ministry in its written reply submitted:

‘With a view to address constraints in the existing system to take care of various
issues raised by the users in respect of quality, timely delivery, cost etc and with the
goal to help OFB grow to the next level of turnover, exports and self-reliance, the
Government has decided to convert Ordnance Factory Board, into one or more than
one 100% Government owned corporate entity (ies). Various Expert Committees set
up in the past, such as TK Nair Committee (2000), Kelkar Committee (2005), Raman
Puri  Committee, (2015) and Shekatkar Committee (2016), have given
recommendations to corporatize OFB. This move is expected to improve autonomy,
accountability, and efficiency in Ordnance supplies.

An Empowered Group of Ministers (EGoM) under the Chairmanship of Hon’ble
Raksha Mantri has been constituted with a view to oversee and guide the entire
process of corporatization, including transition support and re-deployment plan of
employees while safeguarding their wages and retirement benefits. EGoM has the
following Terms of Reference:

a) Conversion of Ordnance Factory Board into a single Defence Public Sector
Undertaking (DPSU) or as multiple DPSUs.

b) Transfer of non-production entities like Training Institutes, or Controllerates of
Safety to the proposed entity/entities.

C) Matters related to various categories of employees (Group A, B and C)
including protection of their salary and pension of existing employees, number
of employees to be transferred to the proposed entity/entities; terms of their
transfer/ absorption; responsibility of pension liability of pre-2004 employees,
etc.

d) Grandfathering of orders already being executed by OFB and for which facilities
have been created in OFB to ensure continuity in supply of strategic arms and
ammunitions.



1.7

e) Financial support that may be provided to the entity/entities to make them
economically viable and self-reliant for purposes like working capital,
modernization of equipment, settlement of employees’ dues etc.

f) Treatment for land assets of OFB.

Q) Future of Indian Ordnance Factories Health Service.

h) Any other related matter, as required.

The Department has appointed a Consultant to suggest Organizational structural
changes and business continuity plan for the new entity (ies) to continue on a
sustainable basis. The study by the Consultant is presently in progress.

On being asked by the Committee regarding re-structuring of Ordnance Factories and

whether budget for re-structuring is being provided for Ministry of Defence or it is arranged

from internal resources, the Ministry has stated in their written reply as under:

1.8

“With a view to improve autonomy, accountability and efficiency in ordnance supplies,
the Government has decided to convert OFB, presently a subordinate office of
Department of Defence Production into a 100% Government owned Public Sector
Unit”.

During oral evidence, a representative of Department of Defence Production (Ministry

of Defence),also apprised the Committee on the issue as under:—

‘TR, ST heFedl A1 Y 3T TF MSIT TSN & diX U 3oTh ol N, 3eToh
TFauIeH 3R B9Tse Us Sacusic & it AT SET I8 §, 3l HT el & [olT, 3eAehl
Ueh ATelAAd, UThfATE 3R ThEuead ANTASL ddld & ot TR & IJg A
forar & T 3 Shaeds &I T 100 gfaerd TasiHe-3es HRURE Tfedr & akt W
aRafdd farar S| 58 deY # A & 3R ve traras gq 36 fAfaeed A
T HAY ST et 7 TS foham 937 &1 38 T 3T I A TU T 3T IR e
I S TAAT A el 6T ¢l 58 [T Shfece @l o Fgera fovar aram §, drfe aRelde
$eI9e 3R B o TH| 38 YR R HfEAT Hhaelist F T §ga & UfbRITe,
THEBUead 3R EAHT AT & &9 H aRafdd fhr ey i sgaem it 1 &
g1 “cfeh IRT $Te IR BIESF o Teh| 3h TR I AT theFedsT T Teh Tl &
tfhpfAte, TEEveTd 3R 3TENHT PRSI F & F gRafdd v Sy S sagen
FrTErEl”




On this issue, a representative of Ministry of Defence has stated as under:

3 ool HET WIS el g1 37180 e ST herdlol mecaAd I IS Hirifer 3R
TafaforasT vRisT S aw & St 3AT1Us 3T off, 381 T shet AT A, STk 5o ga Arar
aﬁrqﬁgﬁmﬁwagﬁaﬁ%mvg%lmwﬁwaﬁ@ﬁwmﬁm
¢, A 8, ehesHa qrat 8, 9 8 & ol T &1 Ageld Y, HIAA Y 3R S167 § 8
3TST AT 3T AT X Goram ¥ 3TST da 31T, R Heshisr & 31T & F g ot
el T &, 39 W SoTeh! IRAT 3 8T 37T aTel THT H F SIS NSHAT L Al 3797
37T SIEC FHHF 8l ST | 3H T 7 eIl M9 d67 & ToIT, Sethae Il Afderd Iaeide
3ies el ST & IS Toh HTGeTT I8 & & Toh o, TihiAiue, 3h3cadl harrifeidr
gt 3R sy 3T el 3mer ¥ W RBurddc & Ak W FHF A &1 5%
SIUR3TR & o) AR Alfd - TTIAT FT gTeleT HAT ISdT &, ST foh Hrake glhd T 39T
JTIAFT adh A HarRIfeiaT St 37T3Y 5T Tehl & |

MANPOWER

1.9 The Committee learn that the authorised and existing strength of manpower in all
Ordnance Factories both technical and non-technical for the last five years and steps by
Ordnance Factory Board to overcome the shortage, the Ministry in a written note furnished to

the Committee stated as under:

‘Government has decided sanctioned and operational strength for Ordnance
Factories. Sanctioned strength of Ordnance Factories is intended towards catering to
peak load requirements of Indian Armed Forces while existing strength is maintained
for meeting the current load of the Armed Forces on annual basis. The flexibility is
required to help Indian Ordnance Factories to augment the manpower at a very short
notice in times of exigency and to cater the workload fluctuations from time to time.



The authorized strength and existing strength of OFB for last five years is as
under:

Authorised | Existing | Existing | Existing | Existing Existing
(Sanctioned) | Strength | Strength | Strength | Strength | Strength
Strength April April April January | January
2017 2018 2019 2020 2021
Technical 1,23,142 | 72,739 71,051 68,481 66,717 64,662
Non -Technical 22,361 15,067 14,418 13,756 13,055 12,577
Total 1,45,503 | 87,806 85,469 | 82,237 79,772 77199

Considering the declaration of items as Non-Core and decline of orders from
Indian Army, very limited recruitment of the vacant posts has been carried out, in
recent years. Further, in view of the initiation of OFB corporatization process, fresh
recruitment as such are not being undertaken now.

However, still the Supervisory staff strength is much more in comparison with
any good performing manufacturing unit. This results in higher product price due to
more overheads.

Over a period of time the value of issue (Vol) has reduced drastically from
around Rs.17000 Crore in 2016-17 to Rs.10, 600 crore in 2019-20, whereas the
overall strength of employees has not been reduced to that extant. This indicates that
the productivity per employee is declining.

1.10 Further, in this regard, challenges faced by Ordnance Factory Board, Ministry

submitted as under:

1.11

"Per employee productivity is declining, making less efficient production”.

During the oral evidence, the Secretary, OFB also submitted as under:

“TR, H AT TG T GARY S T FA g W@ & IR 3T Ay S gA A R A
S¢Tel ST a1 ¢, SToh AU YIS WSFCH, CFAllol o GaRT [ATHT ASFCH T ST ¢
3HH §HA YT $S ASd Hl JHCTACS T T §1 # Teh TaoTTel el wg’\auﬁssﬁm
THTH UG §, S 3ifSaw theredl, @alar # seic §, 3@ gt orse 3ifaaes gl
319 §ART &1 38 W & foh ISl A S egA=1sex % &, 389 &7 H| AN o el
smfrag?ram’r%", S AHITSed Pheredl, 31FaTE, J8T W TR SELHCH solcd Saidos & 3N
ST TFAISIRNT egASER e o [T BT &1 37 ToFd SR ST &1 T ¢ T g7 S1er
AR 3R EC EFHA SIBIH & AEIH @ 391 T SI1GT THTATE FA1T |
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EHP! G SFYITHE T OB ST §| 3HA Hel 3T 84 THUH T WolFIo 6T &, 36
W gH HrdT &1 T a1 WY © o 2 3R SR Sgl 1A A1 US| Ig T ¢ o 30N
& Sieuefed g« dl we have to further improve.”

QUALITY CONTROL

1.12 On being asked about quality check conducted by Ordnance Factories and second
party inspection so as to avoid defective ammunition reach in the hands of Armed Forces,

the Ministry in its written reply stated as under:—

Yes, all the products developed and manufactured by Ordnance Factories are
subjected to various Quality Checks. The Quality checks of products are being carried
out at Ordnance Factories on the basis of Quality Assurance Plan (QAP)/Acceptance
Test Plan (ATP)/Quality Plan etc. These Quality documents have clear guidelines for
all the checks to be carried out during the entire cycle of manufacturing of Defence
Stores. Following tests are carried out for a batch of ammunition production to ensure
quality:

(i 100%-dimensional checking is done by factory

(ii Sampling dimensional checking is done by DGQA

(i)  Specified tests are conducted by Factory and DGQA

(iv)  Specified number of rounds are fired by DGQA as part of dynamic firing

The ammunition batch is accepted and issued to Army only after it passes all the
above tests. However, in spite of maintaining stringent checks of quality, during bulk
exploitation of above ammunition by User, at times some defects/ accidents are
reported. Some probable reasons for the defect in performance of ammunition are:

(1) Improper handling and Storage in ammunition depots

(i) Improper maintenance of weapon system

(i Improper handling of ammunition and weapon during firing
(i) Unnoticed Manufacturing deficiencies

Further, Second Party Inspection coverage, called Quality Assurance (QA), done
based on QAP/ATP, is being provided by Directorate General of Quality Assurance
(DGQA)/Directorate General of Aeronautical Quality Assurance (DGAQA)/Directorate
General of Naval Armament Inspection (DGNAI) for the stores issued to Army, Air
Force and Navy respectively. In addition to above, reliability of design always remains
an issue before us.
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Ammunition items are only onetime use items and dynamic test involved destructive
testing. Hence quality conformance is being carried out based on Acceptance Quality
Level (AQL) as per Indian Standard IS 2500 or International Standard 1ISO 2859. AQL
is statistical tool for carrying out sampling inspection and accepted internationally. In
this system certain non-conforming items in percentage are permitted. So, when
ammunition is produced in mass production, chances of minuscule no. of defects may
be observed at customer end which is accepted internationally. Unlike other products,
ammunition is single-use item. For this reason, 100% inspection including dynamic
proof cannot be carried out. A principle of Statistical Quality Control (SQC) is
employed for final acceptance of ammunition. SQC is inherently associated with both
Producer’s risk and Customer’s risk.

System of accelerated exploitation of ammunition has been introduced in December
2013, to have early feedback on performance of Ammunition. However, there have
been quality issues raised by the Users repeatedly such as (i) exudation of TNT in
field Shells 155MM/130MM/105MM ammunition: (ii) blackening of ammunition; (iii)
quality issues in 40mm L70 ammunition; (iv) Qualities issues in anti personnel and anti
tank mines etc.

Although 100% Quality Control (QC) is done by Factories, non-conformities are still
observed during QA/Final Acceptance Inspection (FAI) resulting into high Return for
Rectification (RFR). This high RFR is affecting overall productivity and resulting into
delay in supplies to the Users.

DELAY IN PRODUCT DELIVERY

1.13 On the issue of Delay in supply of items produced by Ordnance Factories to the
Forces and system in place to bring accountability in case of such delay, the Ministry
submitted:

i) Delay in Ammunition stores

“‘OFB supply the items to the Services based on mutually agreed targets fixed on
yearly basis in consultation with Services. Supply is restricted within available budget
with Services.

Ammunition manufacturing requires critical inputs and has long cycle of testing.
Mostly ammunitions are tested at different stages through firing like components,
explosives, empty proof, filled proof etc. To ensure timely supply of ammunitions, it is
necessary that all steps of process start well in advance. Ideally, item wise targets
should be received at least 9 months before start of financial year, considering the
procurement lead time for input materials of around 6 months and the out-turn time
(Manufacturing/proof/inspection time) of around 3 months for OFB’s products in
general. In case of imported input materials, the lead time may be even
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higher. Delayed receipt of item wise target for Ammunition items, which require
passed proof components adversely impacts the issues of OFB.

There are also instances where order for a particular ammunition is received after a
long gap (many years). In such cases, re-establishment of manufacturing lines is a big
challenge. More particularly, reviving MSMEs sources for inputs which might have
closed down or has shifted to some another business takes long time.

ii) Delay in Armoured Vehicles:

While glancing through the documents supplied by the Ministry, the Committee note
that Armoured Vehicles are long lead time products requiring low volume of complex
input materials. It is also pertinent to mention that “Armoured Vehicle” is a complex
integrate of number of inputs which are to be arranged locally (from Indian industries)
as well overseas sources. For example, HVF planned to issue 48 Nos T-90 Tanks in
20-21 and balance 40 Nos in 21-22 (to complete indent of 236 Nos). However,
delayed receipt of items from OEM due to COVID19 pandemic situation has adversely
affected production activity.

These reasons have contributed to delays in supply of certain ammunition and
AV items. OFB is having institutionalized mechanism of interaction with Services to
ascertain priorities and accordingly channelize the resources for meeting urgent
requirements.

1.14 Further on the on the issue of how delays which have affected the Defence

preparedness of the country, the Ministry in its written reply stated as under:

“OFB has institutionalized interaction mechanism with Indian Armed Forces. At apex
level, MGO is permanent invitee to the board meetings of OFB. There is structured
interaction system at various levels. OFB also has annual target fixation meetings with
Armed Forces. In these meetings and interactions, ascertainment of realistic time
frames for manufacture of various products is discussed. MGO, being a permanent
invitee for attending Board meetings of OFB, issues related to supplies, priorities and
constraints are discussed at highest level periodically. Whenever some urgent
requirement is highlighted by MGO, due priority is being accorded to meet that urgent
need and no such delay has been observed which has affected the preparedness of
the country”.
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1.15 During the oral evidence on the issue, Army stated that due to poor quality of
ammunitions supplied by the Ordnance Factories Army suffered a loss of Rs. 960 crore.

When pointed out about the same, the Secretary, OFB, clarified to as under.—

T, T foF A aarar § 6 S vesiay ar SN §, 3 g7 R A1 A 7 3 € 3R s
AT ST I RET &Y STl §, §6 38h S0 h1H ld & | T STl TG TaRleq i Frferel &,
# ST TTEI R FATTee) & aR H Teh A Aehfelod §1 ST Al 92 & foh 2013 & a1e;
gl Ueh 3Toil TFHTATIeA &1 ATeH TAT §, difh 8 STeg & STeg Idl Iel T fh
Sah! BIsden SRAT BIARAT T TFAUIELTT FT §| SHH TehdleeT 2500 dicH 311 fSthe
THIFAE BRR [T 1T 3R 3T AN Therdm 3R Farfordy e 99 yiaerd 3mg| g@dr
ST, 319R IS SIE-AT st gieh 8, Torest gusiolar 3 vegfaes, Merders, @ e
3R Teh-arsth 3fe AR N1 Hied o7 373 &1 3PR H1S TH 1 iclt & dl SeTen! TaATTHeT
$ch IATSTST TarereT foraT ST ¢

1.16 Further, in this regard, challenges faced by Ordnance Factory Board, Ministry

submitted as under:

“1) concerns being express repeatedly by users in respect of Quality, high
cost & delays in supply of OFB products

ii) Supervisory cost high compared to well performing manufacturing units,
resulting in high overhead costs.
Despite some progress by OFB on R&D from, OFB is still dependent on
TOT from foreign OEMs for their key products

ii) To achieve target of Rs. 30,000 crore by 2025, OFB needs to increased
its export base and diversity product profile simultaneously producing
world class products by stringent quality control”.

EXPORT AND IMPORT OF ORDNANCE FACTORIES PRODUCTS
1.17 The Committee learnt that OFB is diversifying its product portfolio and expanding its

base in the international export market as well as domestic civil trade sector. The Ministry in

its written replies also stated as under:

“‘OFB is diversifying its product portfolio and expanding its base in the international
market as well as domestic civil sector. In domestic civil sector, new Sporting Arms
are being continuously developed and introduced in the civil market periodically. In
exports also, OFB is exploring new areas/regions/countries to export products to the
friendly countries.

14



As of now, OFB is only able to materialise 1% of their sales from export. For sustained
growth and achieving target of Rs.30000 crores by 2025, OFB needs to increase its
export base. Also, to have a dominance in South East Asia as brand OFB, the quality
standards should be at par with European Countries. In addition, the cost has to be
brought down to stay in the competitive market to achieve the targeted 25% of its
revenue from the export market.

OFB is manufacturing and supplying products to Armed Forces, but concerns have
been expressed on their quality, high costs of its products, and delays in supply etc
repeatedly”.

1.18 On the issue of steps have been/are being taken to increase the exports of arms and
ammunitions and details of the total turnover of the Ordnance Factories earned from exports

of arms and ammunitions during the last five years, Ministry in its written replies stated that:

The following initiatives are being taken to increase the export of arms and
ammunition:

a) To focus on exports, a separate post of Member/Export & Marketing has been
created at OFB for better coordination of export activities and interaction with
prospective organizations/ customers at the highest level.

b) OFB has implemented procedural enablement related to pricing of OFB
products and operating instructions for boost in export through channel

partners.

c) OFB is participating in various international exhibitions to promote its products
in foreign countries.

d) Indian Defence Attaché posted abroad are being contacted for assistance in

boosting export. OFB has been included in the itinerary of pre-posting exposure
of the newly appointed Defence Attachés to various countries. OFB is also
hosting Defence Attach6 conclave for past two years with the objective of
sensitizing the Officers being posted in various Indian missions abroad.

e) Nodal officers have been nominated at factory level for improving export
performance and identifying potential products which can be offered from the
respective unit as per the market requirement.

f) OFB has identified major target countries and country specific analysis is being
done for offering exportable products as per the target country’s existing and
futuristic requirements.

Q) For targeted countries OFB has also started preparing Bilingual product
catalogues in English & country’s local language.

h) Available comparative international prices are being referred to at the time of
making offers.

i) OFB has also started working on export potential against offset requirements.

j) OFB has invited various delegations from OEM and foreign countries for
technical discussions to explore export potential.

15



1.19

k) OFB has started customization of products as per user requirements.
) OFB is certifying products & packing as per International standards accepted
by international buyers.

The year wise turnover from export for the last five years is as follows:

Year Value in INR (in Crores)
2015-16 6.51
2016-17 24.43
2017-18 13.51
2018-19 264.60
2019-20 140.28

On the issue of share of import content of spares and components of the OFB and

steps taken by OFB to bring down import of spares and components, the Ministry in its

written reply stated as under:

1.20

“At present, import content of OFB items is approximately8% only in which spares and
components are also included. Efforts are being made to reduce import content further
through source development Open Tender Enquiry (OTE), Make-Il procedure and
“‘Long Term Orders (LTOs) etc.”

On the export, during oral evidence, a representative of the Ordnance Factory Board

apprised as under:

TR, 31 cToh §H S8 oI, SR, JUS, ST, TS, SToiiel 3Tfe; aRif & varaare
X T g1 TTh F& Hilel H gAA TR T g, et fAfder sweet anfier &dar S
SATSSNRAT 3 3NATT Ud H3ET 3R &1 FoF shitol A gHel AL AT &1 Sefeh 3elral JUHT
3R U9 & TR HErT, fSiTet i off anfdver §, gl o g Hle foham g3m &1 agl o gl
30T e

Further he elaborates:

“TR, 3R & 38 HISII dI5eT ¢ W T §ART TFEUIC ofdel F4T AT 3R A S8 aamr &
3;qeﬁraér2015-16?reor53¢ra§§zﬁ|msﬂﬂmmwwmaﬁaaal 3R &
3NATCHT 3H ST PT g Al 3TH g 7Y Iollall TolEs o1gl &1 a¥ 2015-16 H S §ART
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TFgUIC AT, 9§ 6 HUS TUY T AT| maﬁaﬁzom-ﬂﬁugmmmgm, ay
2017-18 & Tg Y 3T g1ehY 9 g TUY & 91T, olfeheT ¥ 2018-19 H I 267 IS TUA
81 91T, 9¥ 2019-20 & Ig 140 a:@gmwgmaﬂ?sﬂqcm EHART 16T 225 FS T9A

T 81 ST S ASR hEIsPQA &, T8 ool holla THYALTT 155 mm &7 §, basically from
the UAE”.

1.21 Further, in this regard, challenges faced by Ordnance Factory Board, Ministry

submitted as under:

“1) Export share in total turnover is very low (around 1% in 2019-20)

ii) To achieve target of Rs. 30,000 crore by 2025, OFB needs to increased
its export base and diversity product profile simultaneously producing
world class products by stringent quality control”.
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CHAPTER I

DEFENCE RESEARCH AND DEVELOPMENT ORGANISATION

The Committee understand that Defence Research & Development Organization has
come a long way since its modest beginning in 1958. Starting with only 10 laboratories,
DRDO has grown multi-dimensionally and has evolved to be a core research organization
with a vast network of 52 laboratories and establishments spread across the country. With a
vision to empower India with cutting-edge technologies and equip our Services with
internationally competitive systems, DRDO has proven its competence to produce state-of-
the-art strategic and tactical military hardware and related technologies in diverse disciplines
such as Aeronautics, Armaments, Combat Vehicles, Combat Engineering, Electronics,
Missiles, Life Sciences, Materials and Naval Systems. At the core of this technological
strength of DRDO is its expertise in system design, system integration, testing and evaluation
and project management built over the last five decades, which has enabled it in developing
indigenous capabilities in weapons and their delivery systems. DRDO also plays significant
roles to provide scientific and technological advice on aspects of weapons, platforms
surveillance to the Ministry of Defence in support of Defence policy to support National Cyber
Security Architecture — testing capabilities, security solutions, testing hardware, indigenous
NW systems, Defence tools, support operations. The Organization also advises the
Government to make technical assessments of international security threats and the military

capabilities of both current and potential adversaries.
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BUDGETARY PROVISIONS

2.2

and allocation) and Revised Estimates (allocation) in respect of Department of Defence

Detailed data as given to the Committee with regard to Budget Estimates (Projection

Research and Development for the last five years and Budget Estimate for the year 2020-21

are given in the following table:

(Rs. in Cr)
Year BE BE RE MA
Proposed Approved Approved Approved

2016 -17 | 18782.86 13593.78 13454.54 13501.00
2017 -18 | 19935. 60 14818.74 15463.25 15399.25
2018 -19 | 22203.74 17861.19 17610.38 17121.99
2019 -20 | 22953.95 19021.02 17730.78 17730.78
2020 - 21 | 23457.40 19327.35 16466.29(adopted) -
2021-22 | 23460.00 20457.44(adopted) - -

On being asked about whether the budget provided is sufficient for the plans as

envisaged by DRDO, the Ministry in written reply submitted as under:-

“The budget of DRDO has always been around 5-6% of the Defence Budget. A major
amount of this goes towards expenses towards Strategic schemes & CCS
projects/programmes, pay & allowances and other non-salary revenue expenditure,
each of which essentially keeps growing every year. During the current year,
instructions have been issued to Labs to undertake projects on critical & advanced
technologies that Indian industries cannot do. DRDO has identified 108 exclusive
systems for development by industry which will not be taken up by DRDO. This will
substantially cut expenditure on development of certain technologies. However,
DRDO has envisaged taking up major projects/ programmes for development of large
weapon systems, platforms and sensors. The expense for these new projects/
programmes will be met from regular budget of DRDO and the standard increase in
the budget.

Currently, DRDO uses 1-2% of its budget to support research in academia which is
proposed to be enhanced to 5%, it is also proposed to use 5% of DRDO’s budget to
support research in Indian industries for indigenisation of imported systems/
components and new systems especially by MSMEs/ Start-ups. To support this
planned initiative of DRDO to open up research and promote research by all, an
additional annual budget of Rs 2000 Cr/year is required”.
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EXPENDITURE ON RESEARCH & DEVELOPMENT

2.3

The Ministry was asked to furnish the details regarding percentage of expenditure on

Research and Development to the overall Gross Domestic Product(GDP) during each of the

last five years and how does this percentage compare with that of the developed countries,

the Ministry supplied the following information:

2.4

(Rs. in Crore)

Total GDP Vs R&D Expenditure

YEAR TOTAL GDP | DD R&D DD R&D EXPDR AS %
EXPENDITURE | OF TOTAL GDP

2016-17 15183709.00 | 13501.00 0.088

2017-18 16847455.00 | 15399.25 0.091

2018-19 18971237.00 | 17121.99 0.090

2019-20(PE) | 20339849.00 | 17730.78 0.087

2020-21(AE) | 19481975.00 | 16466.29 0.084

In comparison to Defence funding in countries such as the US, Russia, and China, our
Defence (R&D) spending is very less. As per published data, India is funding 6% on

Defence R&D of the Defence Budget whilst,

USA and China are spending

approximately 12% and 20%, respectively on Defence (R&D) as compared to their
Defence Budget. Vibrant economy is possible only when both saving and spending go
hand in hand. Spending the tax payers’ money wisely is as important as saving if not
more for the stimulation of growth in Defence (R&D) capability.

The Ministry was requested to furnish the details of the projection and allocation for

Thirteenth Plan in respect of Research and Development, the Ministry supplied the following

information:

The projections for XlIl Plan vs. allocation are presented in the Table below:

(Rs. in Crore)

Year R&D R&[.)
Projections Allocations
2017-18 19936 15400
2018-19 22204 17611
2019-20 22954 19021
2020-21 29816 19327
2021-22 33949 -
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2.5

When asked to furnish the reasons for decline, if any, in the allocation made on

Research and Development to the total Defence Budget during the Thirteenth Plan period

and projects which have suffered due to reduced allocation, if any, the Ministry supplied the

following information:

‘Reasons for decline in allocations as compared to projections may be due to
constraints in the overall Defence budget. The budget of DRDO has always been
around 5-6% of the Defence Budget. The major portion of this goes towards expenses
towards Strategic schemes & CCS projects/programmes, pay & allowances and other
non-salary revenue expenditure, each of which essentially keeps growing every year.
During the current year, instructions have been issued to Labs to undertake projects
on critical & advanced technologies only, which Indian industries cannot do. DRDO
has identified 108 exclusive systems for development by industry which will not be
taken up by DRDO. DRDO has envisaged taking up flagship projects/ programmes for
the design and development of major platforms, weapon systems and sensors. The
expense will be met from the available budget in the future as some of the ongoing
projects will get successfully completed and assuming standard increase in DRDO’s
budget”.

MANPOWER

2.6

As regard to the authorised and existing strength of Scientists in DRDO, the Ministry

through a written note furnished to the Committee:

“The present authorized and existing strength of scientists in DRDO is 7773 and 6959
respectively”.

During the oral evidence, on the issue of shortage of manpower in DRDO, Secretary,
DDR&D apprised the Committee:

“SIIREIT ASTEES T 3RS TS 7700 o 3TH I1H g 3780 el T&AT Hla 7100 &
S §1 IE BIer-ar A9 §, & R gid 8, AT @ell &l Repe e §1 g7 Hifds &
SHRUT A AL AT| Jg 3T 37 Aol H el g STTarm|”
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2.7  On the issue of status of the recommendation of Manpower Planning Board (MPB)
(April 2010) for recommended enhancement of manpower of DRDO by 4966, the Ministry in
its written reply stated:

“In response to the proposal for augmentation of manpower by 4966 posts, Ministry of
Finance instructed DRDO to restrict the manpower requirement to unavoidable and
critical requirements. Accordingly, manpower requirement of 1316 was projected.
Ministry of Finance agreed for augmentation of manpower by 1316 in three phases
with 436 posts in first phase. The Govt of India has sanctioned creation of 434 posts
(420 Scientists and 14 works cadre posts) in phase-1 towards meeting immediate and
unavoidable critical requirements of additional scientific and technical manpower
against ongoing projects in DRDO.”

2.8 On the issue of performance related incentives, Secretary, DDR&D during evidence

apprised the Committee:

“REBHAT ¥ FfAd seafed Al & T §1 68 T FAR o I8 Selifthe SR 3Ts A
asefhe Ut 7 &7 & fow &gr anl @ I F&hew §, EifaesE, v 3R
3feATSorere ofael &1 SIS 7 6 FhEIT & Tl § 3N I 7 10 T 9w a& §
Thd & AR RfAESA ofda # 20 IWe & Thd g1 38 Re & fafes s §1 sy
3R ST H SFICNHUT 8T AT wifeheT SR H 7e 37| & RA< 9 W@ &, Wsare off
3R ¢, safav g 39y fAdeT R @ &1

Ministry in written reply also stated:

“DRDO has been requesting incentives in line with the two organizations ISRO (Deptt
of Space) and BARC (Deptt of Atomic Energy), who have a Performance Related
Incentive Scheme (PRIS), which has three components namely:-

PRIS (O) — ORGANISATIONAL
PRIS (G) - GROUP
PRIS (1) — INDIVIDUAL

Since, DRDO has taken up a case with Ministry of Finance for continuation of earlier
incentives of ‘Two additional increments’ to Scientist ‘C’ to Scientist ‘F’ and ‘Special
Pay’ to Scientist ‘G, till such time the PRIS is introduced in DRDO also”.
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INDIGENISATION OF RESEARCH AND DEVELOPMENT ACTIVITIES

29 The Committee wanted to know about the indigenous production of Defence
equipment designed and developed by the DRDO vis-a-vis the imported ones. In this

connection, the Ministry in written reply stated as under.—

‘DRDO develops products based on Qualitative Requirements (QRs) issued by the
Services. DRDO Technology based systems worth over Rs.1.2 Lakh Cr. have been
approved for induction into services during the last five years.

Latest technologies are adopted in development of these systems by DRDO. These
systems are developed as per state of the art technologies and normally at par with
international standards. These systems are subjected to comprehensive trials and
evaluation involving various terrain and climatic conditions during summer, winter,
MET, QA trials compared to the limited trials at OEM premises and OEM certification
for acquisition of foreign systems.

However, it can be stated with a fair degree of certainty that the indigenous systems
are cheaper than the import variants in terms of direct cost, besides the larger saving
in opportunity cost in terms of the availability of technology and support within the
country, boost of industrial growth, savings in foreign exchange and availability of
Critical know-how within the country.

Details of products imported during the last five years are being obtained from MoD
acquisition wing”.

2.10 On the issue of import of ammunition of the total budget and the, the Secretary R&D

apprised the Committee:

“H TISoe QST FEI dlel Hehell, olfehe] el SFAIC 3 3MFE THIARN qT\ﬁéGrag?r
FH &1 SFAIC H TI FHIFe, golloiced 311fe & qxdes g ST Y &1

2.11 During the oral evidence, on the issue of rejection of few DRDO products by Armed
Forces, Secretary, DDR&D apprised the Committee as under:

FH ool et A1l @ 3153 AR g iR # T dhogee el fohar g1 3ef ar S &
S <NfET ag ST §, Sl Aged H MM, I 8 ST g1 g1 SThT 3 ATl AT 39T ATl H
& ThdT gl

3Mel el o ReFarsie Gor el 781 81 WY 81 Soieell SR & MsFed
AATT LI
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2.12 Further on the import of the products for Armed Forces, the Secretary, R&D submitted

before the Committee:

“Rreser ATelt 3 AT 8 6T o, 319 I F 3R Rl a5 ST 8 s ¥ 3 wifdw &
& 3ot e ¢ &1 AR iotere 31 o 3TeRT enfAeT 81 @ €1 831 Uah-gaN & S Ial 9
o | gAY TAURreT 3TesT g 1S § arifeh it TSl 81 T6T UT, e 81 a1 §, SSEET o 37 &1
IT | EHRY SeFeAlelion dgd HTAR &1 1% §| Teel A 3R TR SaedHie & g8 el
T Tg U, S AIT-°R HTel 7 ST 81 T & | 37 39 95 A g1 I gl”

2.13 Further on the production value of Rs. 3 lakh crore, whether the import came down

and what was time frame in this regard, the Secretary, R&D apprised the Committee:

T o7 AT T el WserleT 388 310 § 3R e ﬁw_clﬂTW‘g’HT%}l 37T 89 T
T Fehd! § foh o TRATST A SIRY & 9T SUIE 81 I ¢ Sie TAETsed, TS, SR,
CRUEI, Solaciieie aRbIR OTeHy, 3aad {Tead | 3ol AN ol H SoiaT 3UIC
JiTerART SIRT g Irar gl

PRIVATE INDUSTRY PARTICIPATION

214 On being asked to furnish a list of the laboratories and projects in which private
sectors are involved and technologies developed by DRDO have been transferred, if any, to

Private Sector, the Ministry in its written reply stated:

‘In last three calendar years (2018-20) 416 Nos of ToTs have been signed with
Private Industries.

2.15 On the issue of any royalty/money/development cost for Transfer of Technology (ToT)
from the private sectors charged by DRDO, the Ministry submitted in its written reply:.

As per ToT guidelines, only 5% ToT fee is charged from non Development cum
Production Partners (DcPP). However, in case the industry is a Development cum
Production Partners (DcPP)/ Development Partner (DP), then ‘NIL’ ToT fee and ‘NIL’
Royalty is charged for supply to Indian Armed Forces and Govt. Deptt.
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2.16 On the issue of revenue generation through sale of technology developed by DRDO,

Secretary, DDR&D apprised the Committee as under:

“BH UEel Yo g A2l & AU @ Salellon TW B ofd &, dfshed 3T gAY 38 ATH
Y fEaT §1 31FE BT H ST ¢ @ 8, 3UR T &H ofd ¢ 31X I 398 BT & et skl
g ST IS BITET T ATATS Hl df 3T [olU EINET B AGT ol 819N, oifched I I8
TFHUIE M dl 3 fIT AT B o91TS §, T§ ST Wy Slelie hen|”

2.17 In regard to participation to private Sector in R&D and private industries collaboration

with DRDO, the Secretary, Defence R&D apprised the Committee:

$SE IR e RET FF Tl §, 3¢ SRS 3 H T AT g 8, 39
SRINFEEN 3FS B I & Tl §| 38 Tgad Thiew &1 3t 3refr o wlie <81 81 7 v
THH o0 §, SFlcAlol STATHC B H Teh-Ush SSELT ol S 35S BRI T AT, 3T
SFATATS T 3TAT HaT| SHb faIT &7 10 FAS dh $3 37| I 3 T 25 wrsde
SsEdar o fHam & 31 50 &g 3730 91aq H 1 3T oo @rqu ATTAT &1’

NUCLEAR, BIOLOGICAL AND CHEMICAL (NBC) WEAPONS DETECTION SYSTEM

2.18 The Ministry was asked to furnish the details regarding efforts are being made by the
Defence Research labs to focus on Nuclear, Biological and Chemical (NBC) weapons
detection system, the Ministry replied as under:-

“‘DRDO, through its R&D efforts over the last two decades developed several products
for NBC detection, protection, decontamination and medical management to continue
the sustainment of the indigenous NBC defence capabilities. The following items have
been developed so far:

S. No. Items

Chemical Agent Monitor

Automatic Chemical Agent Detection and Alarm(ACADA)
Residual Vapour Detection (RVD)

Water Poison Detection Kit (WPDK)

Three Colour Detector Paper (TCD)

Vertox Laboratory

Kits for Detection of various Biothreat Agents
Biodetectors for detection of biological warfare agents

® N @0~ IwWN=
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9. Respiratory Mask

10. Integrated Hood Mask

11. Leak Tester

12. Resuscitator

13. CBRN Permeable Suit Mk V

During the oral evidence, Secretary, Defence R&D further clarified on this issue:
‘DRDO works on CBRN — chemical, biological, radiological and nuclear — related
technologies. Lot of work is going on and lot of advanced research is also going on.
Some of the world organisations have recognised our work in this area. They have
notified it also.”

COLLABORATION WITH UNIVERSITIES/ACADEMIC INSTITUTIONS

219 On the issue of research programmes being sponsored through universities by the
DRDO during 12th Plan and the benefit accrued to DRDO and defence services, Ministry
submitted that DRDO has established five centres of excellence at various
institutions/Universities for creating strong academic links:

“680 research projects costing 490 Cr were sponsored to various universities and
academic institutions (100 nos. approx.) during 12" Plan. 579 research projects costing
Rs. 689 Cr were sponsored in the 13" plan (2018 — till date).

DRDO has established following eight Advanced Technology Centres/Centres of
Excellences (ATCs/CoEs):

Name of the Month & Location Achievements

ATCs/CoEs Year of Estt.

Advance Centre 2005 University of | 5 types of high energy materials

for Research in Hyderabad, | demonstrated at HEMRL/TBRL

High Energy Hyderabad

Materials

(ACRHEM)

DRDU-BU 2005 Bharathiar R&D activities are going on

Centre for Life University,

Sciences* Coimbatore

Research and 2012 [ITM, Developed large area Piezoelectric thin

Innovation Chennai films and established process technology

Centre (RIC)* for MEMS based devices.

JC Bose Centre Jun 2016 | Jadavpur Design and fabrication of large mode

for Advance University, area (LMA) double-clad Yb-doped fibres

Technology Kolkata have been done for development of

(JCBCAT) Indigenous 1kW Fiber Laser source for
Directed Energy Weapon applications.
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Bi-nodal Centre Jul 2016 lITB, Measurement of propellant response
of Propulsion Mumbai & function, erosive burning, predictive tools
Technology IITM, for ignition of solid rocket motor being
(CoPT) Chennai carried out.
DRDO-IIT Delhi, Nov 2016 | IITD, Delhi Hard armour panels for Bullet Proof
Joint Advanced Jackets (BPJ) were designed, fabricated
Technology and tested for ballistic performance for
Centre (JATC) desired threat levels
North East Feb 2019 | Mizoram Newly established
Science & University,
Technology Aizwal
Centre (NESTC)
Kalam Centre Sep 2019 | Central Newly established
for Science & University of
Technology Jammu,
(KCST) Kathua (UT

of J&K)

2.20 On the budgetary provision given to the Universities, their actual allocation and system
of monitoring thereon, Ministry submitted:

Budget Allocation F.Y. 2020-21: Rs 253.55 Cr

Expenditure till Mar 2021: Rs. 180.65 Cr.

Monitoring System:

Projects are monitored as per comprehensive SoP and release the funds thereon.
Projects are reviewed periodically by the experts from academia, DRDO & other R&D
Organizations through:

(i) Monthly Interaction between the Pls and Director, Quarterly Review and
interaction by the Centre PI, the stake holding lab and DFTM.

(ii) Six Monthly Review by the Technical Expert Committee (TEC)

(iii) Research Advisory Board (RAB) chaired by DG(TM)

(iv) Governing Council (GC) chaired by Chairman, DRDO/Chairman of the
Research Boards

Funds of the next year are disbursed only upon the receipt of expenditure statements,

utilization certificates and interest accrued in SB accounts. Audited statements are
submitted by Pl on the closure of projects.
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CHAPTER 1lI

DIRECTORATE GENERAL QUALITY ASSURANCE

ROLE OF DGQA

The Committee appreciate the fact that the Role of DGQA Organisation is to ensure

that the entire range of Armaments, Stores and Equipment used by the Army and those

stores of the Navy and Air Force for which DGQA is responsible, are of the specified Quality

and Reliability to enhance the combat efficiency of the Armed Forces.

FUNCTION OF THE ORGANISATION

3.2  The major functions of DGQA are enumerated below:-

i)

ii)
iii)
iv)
v)
vi)
vii)

viii)

Xi)
Xii)
Xiii)

Quality Assurance of Defence Stores & Equipment encompassing Quality Audit
& Surveillance during various stages of manufacture and Final Acceptance
Inspection (FAI) of finished stores.

Act as a second party Quality Assurance (QA) Agency on behalf of Users.
Participation in formulation and finalisation of GSQR / JSQR.

Participation at all stages of capital acquisition process.

Responsible for DGQA Technical Evaluation.

Responsible for Pre Despatch Inspection of Equipment / Store.

Issue DGQA Approvals / Assignment Lists and assists in cataloguing of
defence stores.

Repository of OEM documents and preparation, updation and issue of
drawings, specifications, technical publications and Quality related instructions
etc.

Associating and rendering assistance in the design and development process
by DRDO and OFB.

Render advice and technical support services to the stakeholders including
MoD, Users, Procurement Agencies, Designers, Manufacturers and Private
Industry.

Investigation of defects, complaints and advice remedial measures.

Provide support in the process of Standardisation & Codification.

Render Quality Assurance and testing assistance to Ministry of Home Affairs
(MHA) and private agencies.
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3.3

system, it checks the following:

Role of DGQA in induction of New System has informed that before induction of a new

i) Technical inputs for General Staff Qualitative Requirement (GSQR) &
Request for Proposal (RFP)
ii) Checking compliance of Technical Bids in accordance with GSQR & RFP
during Technical Evaluation Committee (TEC) meetings
iii) Association during User Trials
iv) Technical & Environmental Trials by DGQA

V) Formulation of Acceptance Test Procedures (ATP)
vi) Pre Despatch Inspection (PDI) at Vendor Premises

vii)  Joint Receipt Inspection (JRI) on receipt in India

BUDGET

3.4

The Committee found that Projected Amount, Budget Estimates (BE), Revised

Estimates (RE) and actual allocations in respect of DGQA for the last five years along with

the Projections and Budget Estimate allocation for the year 2021-2022 are as follows:

(Value in crores)

Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations
2015-16 | Revenue 1008.3 876.04 932.91 931.91 867.73
Capital 12.00 7.12 712 11.12 10.57
Total 1020.30 883.16 940.03 943.03 878.30
Difference between
allocation & expenditure 65
Percentage surrender %
Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations
2016-17 | Revenue 1090.99 1068.10 1077.97 1139.72 1075.30
Capital 9.00 7.27 9.00 9.00 8.83
Total 1099.99 1075.37 1086.97 1148.72 1084.13
Difference between
allocation & expenditure 65
Percentage surrender 6%
Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations
2017-18 | Revenue 1292.14 1163.54 1086.03 1030.86 1001.67
Capital 15.00 7.97 7.97 7.97 7.35
Total 1307.14 1171.51 1094.00 1038.83 1009.02
Difference between
allocation & expenditure 30
Percentage surrender 3%
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Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations
2018-19 | Revenue 1310.81 1137.02 1179.83 1179.45 1104.43
Capital 12.00 9.96 19.96 19.96 12.24
Total 1322.81 1146.98 1199.79 1199.41 1116.67
Difference between
allocation & expenditure 83
Percentage surrender %
Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations
2019-20 | Revenue 1211.18 1202.70 1286.70 1187.92 1087.02
Capital 30.00 10.96 15.96 15.96 13.31
Total 1241.18 1213.66 1302.66 1203.88 1100.33
Difference between
allocation & expenditure 104
Percentage surrender 9%
Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations (till Jan. 2021)
2020-21 | Revenue 1297.70 1254.04 1171.41 - 816.34
Capital 20.00 12.06 12.06 - 5.22
Total 1317.70 1266.70 1183.47 0 821.56
Difference between
allocation & expenditure
Percentage surrender
Year Head Projected | Budget Revised Modified Expenditure
Estimates Estimates appropriations
2021-22 | Revenue 1340.08 1274.40 - - -
Capital 20.00 20.00 - - -
Total 1360.08 1294.40 - - -

Difference between
allocation & expenditure

Percentage surrender
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MANPOWER AND TRAINING

3.5

In regard to manpower, during oral evidence, specifically on the issue of sufficient

technical manpower and their training, DG, QA apprised the Committee:

3.6

Y, 33 gAY S Iwr §, S efFdee A Uiax SaeT e §, 399 oY R{Ear &
W &, U 9¢ W@ &, A 9¢ W@ ¢, 39 & gAN Aquiay &1 Rearsic 96 W ¢
g $O Gd QU § T iFeashor Aerdiay 7 il 20 qde & A Fehidc gler
el el o 95 N Tl @M 1 3BT TF FAA T g% ¥, S gwhr Reyg IR
T F W §I AR S 3T FT A g R ST 30 arel Reardiey §, o a8
Hafdsr 3 arelr § 39% fov #ar Rearede &2 g8 Tedr 3iordr 9aa # gl
3R Th Nl RNHASAS 3R 3T Fledololel [odehel X AWM 38T AR
TeeTehel T I AT F¢3T| S HIY-HTY Ueh §olX & e ST Rgpede &
TClIheT §AR 91T 3715 &, ST $halsed UTd gl Y 3T gl 3PR T e gARN °TH 31T
T, A §H ST Tgel 1:5 T IQIT JATAT AT, 3Tk FW 3 FA & Heh 9| IJg Iad
RS YE 81 o feat # FAG H RUE 3 Swed| @ #AeT & 3qH TR
faeeivor fohar Siven & Faraar gea U €1 3R 3EA S seAqeq fov €
3GH ¥ UF 3707 ¥9 & el X 30|

Further, on the issue, Secretary (Defence Production) complemented as under:

A g H e W A A A e BhE A Seege e &
gygdT & fT, 5% Jed, REafAfefader 3R Jdeisr 1 @d gu 3fersr veque
FA & AEIA ¥ TH TS G §S £l 37 T A RO 3wl 38% 9 g
IMPATSSIA F HFH F-3MTABST Feh, Thifdiie 3R sthided samar Sw, 39 feer &
HH F I &1 5901 HH ¢ @ 8, 0F g ¢ [ 96 AR FH T TS
H| 22 FH 3R off erforre 3maAEeRE vaded § 3R g7 396 off #ge o ® gl
ST O HAcal & Y H SISl §H H¥ece H RUIC HT SaolR X 7 &, T 38
T 3Er S|
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3.7

During oral evidence, on the issue of training programme for the personnels, DG, QA,

apprised the Committee by stating:

3.8

“Sir, we have a very established and comprehensive training programme. Just for the
information of hon. Members, we have an Institute called, Defence Institute of Quality

Assurance (DIQA) in Bengaluru. @8l 9X QU SIS I STl &1 They are all quality-
based Training Courses. St 81 G $eTeIereTol 9€S ¥e YiFeqd §, Farforel AFd §,
3T AR §H HfFed #Yd £

-y 378 S - HT B, gAR FARI §, FE Y-S AT AA-ISICS
gl 3oTl 3 g 3% FW dedr ¢ g ol 30 ATY-AY UiFausic TTsl g, ag 39
qIieHer $les & Y 9T gl gAN AT Thed €, o1 IO, HgAe-9R 3R 3HTasy
H 18T SETEN 9 IO ¢feier &7 ST g1 $8eh ATI-ATY ST IhIGHIST 8, SISt
g, St cfaeAsher 3MTHAST §, 37T & #ATh ad &l 98l ¥ TATH 3R tacH o 3
g1 SIS, q0Y &, T8 THEH el & U UfFqudAc Farelitrg gt 31d g1 58
-y Sder 8 wisde 33T £, St wisde ST §, 98 & §H Falfelel iy
A TE &1 S ST, SeE, U A §, $oieh Y §ANT HYh @l &l GANT Tardelol
ngaé?mum%lmma?fﬁcwmmmgm%lmﬁmﬁ
AN, BfSeEaes & FW Hh IR U8 @7 &l IJ§ 93T & Jolus WA g, Star
W WeR ¢feler & STl 8191 &) SsoRe ¢feler o TsH W AT e H &S 3T
STl # 37dr g, & & ald gU ¢feldT @d §, for gaining highly professional

skills.”

He further stated:

‘We have already identified the future requirements as you have rightly pointed out.
We are already having a software testing labs coming up now in Secunderabad,
Bengaluru and in many other places. These hubs are there. We have already started
training people on Industry 4.0 courses. So, all these things are being followed up to
meet the advanced requirements of the future. Though the industries are catching up
with automation and digital platforms, we are also pushing them towards Industry 4.0
and these ERP norms which are going to be there in the next few years.

Another thing that we have identified for training is more application of Al tools
now. We could have done it already but because of COVID-19, we could not launch it.
We are deliberating on simulation like methodology in validation, etc. So, these are all
in advanced stage. We are already working with DG (Acquisition) and other officers in
other Wings of Army Headquarters. Along with this, the complete conventional norms
that we have been observing for QA practices are being gradually reviewed. As a
result, because of the way people are getting trained and because of the way people
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are getting qualified, | am sure in the days to come there will be good pool of officers
and staff with us who will be quite competent to take upon these responsibilities”.

QUALITY ASSURANCE

3.9 On the issue, before a product goes to the user, DGQA carries out various tests,
especially in major equipments and DGQA find, any defect, the Ministry in its written replies

stated as under:

‘Before any product goes to the User, DGQA carry out various tests as per Quality
Assurance Plan at different stages of manufacturing. If any Non conformation / defects
are observed by DGQA during the testing, in such cases, DGQA either issues
rejection Inspection Note or Return the stores For Rectification (RFR) depending upon
the nature of equipment and defect. Advisory Note is also issued to the manufacturer
to take corrective action. In case of Ordnance Factories and Defence PSUs, the issue
is raised during Quality Liaison Meet (QLM). No vendor has been black listed for this
reason. Rendering advise to Ordnance Factories on corrective action is an ongoing

process.’

3.10 The DGQA conducts 19000 inspections per month, however, despite that some
ammunitions and equipment being supplied to Defence Services found faulty. During oral

evidence, on the issue, DG, QA, apprised the Committee as under:

“Ug TH Fgd & A T & AR AN AU ol vk Yol &I H 3R I
e § o S o g IR HIsseh ITaT &, Tgell 1 foh S 1 wgfarer, aMer-areg
AT 7 3G QT ST &, 3T W Afdhar & a1 € A1 519 dF g FATNBlS Tl
AT, A dh gH 3R RelisT AT X &1 o Faifad 527 S R hsds
fSthae RUIE & RO T 30 § 3TH B W g7 3R TATASST ad gl &
38 dIg Tdied A W Fd g1 3o AR, §A @r ¢ & Mo s-10 e &
T Yol T@T §, ohe YR & fSthered @ B, 4T 3R §, 38 YR & focen off
AgtheraRar TSI &, WIS TSl 8, 3t 8t g8a goara fow & 3R 3 3r9en
SeTIhIECea] (YIS T T@ §1 T 30T EgHeT XAl A & W ¢ 3R Farsa
SeTSRIEC R 37T 3T
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3.1

g I aut # @ § fF Farodl e Wisacy ¥ F9fd IR Hsdw A
WATHT Sqade 3 W &1 TE ThH WeR Heanger THE gAR &1 U, Sfear
HRATEY, SeThregael I g7 WIoR AR Fd ¢l AR qdW & a6 38 il
A g el By & 3fex FS e HiHew wrS oS, A SN gHS 3R ga R,
38l 38 $oellHe fohaT IT o7g), &7 38 I Fd §1 305 AU Tk EeA s ga3m
g & 3 30 YR Blal HY| 3TF IR ST SIhfoidT 15T 37T I@T & 319 Aol ugel
¥ deX giedl o @ 817

He further stated:

"The biggest challenge is putting these processes in place. That is the challenge we
are facing now. Quality product can be produced only if the processes are in place.
We are impressing upon all the manufacturing agencies to revisit the documents with
the literature that they have got, revisit their processes, try to update their plant and
machinery, etc. This is a major challenge that we are facing now. As you must be
aware, quality of any product is based on the effective quality control that you have in
your unit. If you have effective quality control set-up, then your quality assurance
becomes absolutely perfect. We are finding some gaps there because of these
inadequacies, like process absorption, absorption of technologies, taking timely action
to implement preventive measures, etc. So, these are major challenges that we face
from the manufacturing point of view. We have to do the double job. We have to
intervene. We have to take double the precaution. | cannot allow things to go on like
that. So, in case the people fall in line and improve the processes, | think, the quality
will go up phenomenally. | will put it that way. It is not only applicable for the
Government agencies but also applicable for the private partners.

We are talking about automation and digitisation. Now, how industries would respond
to it is a major challenge. | can only change my attitude and way of working depending
upon the kind of response | am getting from the private industry. The day the private
industries start implementing the 4.0 practices, like automation, digitization, etc. | will
also move fast. So, this is a comprehensive package as far as quality is concerned. If
you can address the processes and create awareness about the quality among the
workers, then there will be no problem at all”.
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USE OF DGQA FACILITIES BY PRIVATE SECTOR

3.12 During oral evidence, on a question regarding low capital utilization despite being a
technical force and private sector involvement in defence and role of DGQA in the process,

representatives of the DGQA apprised the Committee as under:

“I do agree with you on this point. Since our job is purely man-intensive because a lot
of movement and travel is involved, they have to do a lot of testing, they have to sit
with technical staff, they have to move around. So, a lot of movement is involved in
terms of testing, in terms of QA activities etc. The only thing is that with the
advancement of technology, because as of now our capital expenditure was restricted
to constructing infrastructure, in terms of accommodation and buildings for offices etc.,
but now we are creating state-of-art laboratories. So, as the things are improving, the
focus is going to shift on them and our capital expenditure is going to take a further
boost on that. So, capital expenditure can only be accommodated in terms of our
testing facilities, state-of-art testing infrastructure and proof ranging.”
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CHAPTER IV

NATIONAL CADET CORPS

The Committee are aware that National Cadet Corps (NCC) was established under
the NCC Act, 1948. NCC aims at developing character, comradeship, discipline, a secular
outlook, the spirit of adventure and ideals of selfless service amongst young citizens. Further,
it aims at creating a pool of organized, trained and motivated youth with leadership qualities
in all walks of life, so that they become useful citizens and serve the Nation with all their
might regardless of the career they choose. Needless to say, the NCC also provides an
environment conducive to motivating young Indians to join the armed forces. The motto of
NCC is 'Unity and Discipline'.

4.2 NCC has a dual funding pattern where both the Central and State Governments meet
the expenditure on NCC activities in a properly specified manner. The idea behind sharing of
expenditure by the State Governments is to ensure that they too have a sense of
participation and belonging in the various activities undertaken by the NCC cadets towards

nation building. The Central Government bears expenditure on the following items:-

(a) Pay & Allowances of Services and Civilian personnel

Transport expenses

Expenditure on office accommodation and contingencies in Directorate
General, NCC, State NCC Directorates and Training Academies

Expenditure on equipment, vehicles and clothing

75% expenditure on Camp training in all States (except J&K and North Eastern
Region — Sikkim, where it is 100%).
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The State Government bears expenditure on:

(a) Pay & Allowances of State Government Civilian employees posted to NCC

(b)  Office accommodation and Contingencies in NCC group Headquarters and
Units

(c)  Allowance for NCC cadets and Associated NCC Officers(ANOs)

(d) Institutional training in all states (except J&K and North Eastern Region -
Sikkim)

(e) 25% of camp expenditure in all States (except J&K, North Eastern Region and
Sikkim).
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4.3 Today, NCC is largest uniformed youth organisation in the world. It has presence in
721 districts of the country with enrolled cadet strength of 13.48 lakhs cadets (Army — 84%,
Navy and Air force — 16%). As on date 17644 educational institutions (both schools and
colleges) have been covered. 58% are Urban/Semi-Urban and 42% are Rural. Girl Cadets
consist of 33.72% of the total strength of NCC. One lakh cadets sanctioned under Fully self

Financed Scheme (FSFS) for senior division/wing.

BUDGET

4.4  Details regarding the projections and allocations made NCC by the Ministry and
expenditure incurred during the last five years including 2021-22 as provided to the

Committee as provided to the Committee are as under:

Projections: RE Allocations: RE Actual Expenditure

Year
Revenue | Capital | Total Revenue | Capital | Total Revenue Capital Total

2016-17 | 1305.90 22.85 | 1328.75 | 1200.80 11.00 | 1211.80 1136.75 7.80 1144.55

2017-18 | 1554.89 29.96 | 1584.85 | 1436.23 13.40 | 1449.63 1362.82 24.39 13717.21

2018-19 | 1561.31 53.05 | 1614.36 | 1529.18 22.40 | 1551.58 1414.53 20.39 1434.92

2019-20 | 1618.28 49.95 | 1668.23 | 1618.28 49.64 | 1667.92 1551.61 39.59 1591.20

2020-21 | 1594.86 18.50 | 1613.36 | 1630.00 18.50 | 1648.50 1170.41 213 1172.54

2021-22 | 2385.81 15.00 | 2400.86 | 1635.76 15.00 | 1650.76 00 00 00

TRAINING AND JOBS IN ARMED FORCES FOR NCC CADETS

45 On the issue of training, selection and jobs in Armed forces for trained NCC
candidates, the DG, NCC apprised the Committee as under:

“Sir, as far as the defence forces are concerned, the figures that | will quote are for the
last 5-6 years. As far as the solider category is concerned, we have an average of
800-900 a year. As far as the officers are concerned, they average from 22-30 taking
into consideration the Army, Air Force as well as Navy.
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The new initiative that we have taken as far as the officer category is concerned is that
we have gone into this [IT concept of ‘Super-30’. What we have done is that all the
State Directors have been told that they have to produce 30 people to get into the
armed forces, which is a very great idea that we have picked up. The number of
officers who are getting into it is less, but this initiative is picking traction and most
probably within 2-3 years’ time we might be able to achieve this also”.

Further, on the level of training of the NCC cadets, DG, NCC stated as under:

“As far as training presently is concerned, we have the institutionalised-based training
and the camp training. 383 AT ATAH Tsolde &I & or the other special subjects.

$3ch Pifgd, hioThd thead, R 311f¢ & IR H a1 ST &1 We have this point

due to rifles in which they are given exposure to firing. Of course, some cadets are
given exposure to firing the higher-grade weapons also. & I #g 39T, Hres

PIFe, dTof FIFe T AT & ST &1 & SAhT e Falfelclol W BT FId &, as far

as the development of comradeship, self-less service, integrity and social integration
with the main stream. So, keeping these two aspects in mind, this is the type of
training being given because we are looking at future leaders who are capable of
taking up any facet of leadership as far as the Indian nation is concerned and not only
in the Army.

Basically, coming to the question as far as the Army is concerned, we have
cadets who cannot be put in the front as far as war is concerned. They will be
employed at second-or-third-line duties, which has been the case in point in 1965
operations where a cadet got Ashok Chakra Class-Ill. It was a very good type of
activity that they have done. You will appreciate that their activities are restricted to the
type of activity and training that they are getting at this stage”.

EXPANSION OF NCC IN SCHOOLS AND COLLEGES

4.6 On the issue of total number of educational institutions where students can opt for

NCC, the Ministry in its written replies stated as under:

‘Total number of institutions where students can opt for NCC is 17644. In addition,
1104 institutions have been further allotted NCC under scheme of expansion of NCC
to one lakh cadets in Border Taluks/Coastal Taluks, etc. sanctioned by the Ministry on
22.7.2020'.
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4.7 The Committee would like to know about the waitlisted institutions and expansion of

NCC, Ministry in its written replies stated as under:

(@)

(b)

Total No. of waitlisted institutions in the country are 8902 comprising of 5862
schools and 3040 colleges.

Steps taken to provide NCC in these institution are as follows:-

(i) Performance audit of all educational institutions having NCC is being
carried out by a Board of officers once in 2-3 yrs for schools and 3-4 years
in colleges w.e.f 01 Apr 2018. NCC is withdrawn from non performing
institutions and vacancies are allotted to the senior most institution in the
waiting list as per existing procedure’.

4.8 On the steps taken by the Ministry to attract and motivate the students to join the

NCC, the Ministry in its written reply informed the Committee as under:

“Following efforts are being undertaken to motivate students to join NCC :-

(i)

(ii)

(iii)

(iv)

(v)

(vi)

Case for provision of employment avenues is made in Central Armed Police
Forces (CAPFs), Railways and other security related jobs under Central and
State government, Aviation and Shipping industry has been initiated and is in
progress on the same lines as existing for armed forces.

Initiatives taken to hone the skill in relief and rescue task along with first aid
through MoU with Red Cross and NDRFs.

Initiatives taken through Ministry of AYUSH to impart training on YOGA and
healthy way of life. This would enable the cadets to acquire certification by the
Ministry of AYUSH.

Conduct of classes and coaching in personality development which will
empower the cadets with skill for security related jobs in Armed forces and
CAPFs etc.

Increase in the various attachment training with the three services and their
training establishments, to empower & motivate the cadets to join the armed
forces. The attachment training annually gives opportunity to approx 29000
cadets to undergo training in these establishments.

Vacancies for various adventure activities and Special Camps under the
stewardship of NCC has been increased to 30000 annually to meet the
aspirations of the cadets.
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(vii)  Introduction of incentives in jobs by Central Armed Police Forces (CAPFs) and
State Police for NCC A, B, C certificate holders have been institutionalized
which will further motivate students to join NCC.

(viii) Increase of YEP (Youth Exchange Programme) of NCC from 10 to 15 countries
is a major initiative for the students towards joining NCC.

(ix)  Expansion of NCC with 1 lakh cadets exclusively for Border & Coastal districts
of the Country will motivate the students of those areas to join NCC and
contribute towards National Integration & Nation Building”.

FULLY SELF FINANCE SCHEME

4.9 On being asked about Fully Self Financed Scheme, Ministry in its written replies
stated as under:

‘One Lakh additional Senior Division/Junior Division(SD/SW) vacancies have been
released under the Fully Self Financed Scheme vide GSL No. 4/7/2019-D(GS-VI)
dated 13 Dec 2019. 43000 vacancies are likely to be subscribed under this scheme.
Sanction for additional One lakh vacancies of JD/JW under Fully Self Financing
Scheme is under consideration’.

4.10 During the oral evidence, on the issue of norms of the Fully Self Financing System
(FSFS), the DG NCC replied:

“It is a self-financing scheme —1 lakh is the sanction which we have received. Out of
which, we are able to get 44,000 allotment till now. We are still working on it. | want to
mention that because of the Covid measures, we have not been able to get that, and
the entire institution has to bear the cost of training, etc.”

Further clarifying on this issue, DG, NCC during oral deposition submitted:

“This is a fully self-financing scheme. The institutions will have to take the
responsibility to bear the expenditure of the cost of training, the uniform, the

equipment, the hiring of the instructors also and the Pl staff. ST BIEiATel Sthae
ST U3 | SR b gAR I 3180 R Bfase &G & veh goR Shsed &1 dareT
E 244 SEEITYAH o 44 GO dehordlol 1 JHTERST of W §| &H ¢W @ & Toh 30 FhieA
@l 3 o 3R o SEITYITH IHUATU| 3§ YR & §A THAI UeRlerdHe o S|
ITAHE T Teh o TIY T Herelel SR BIasier o Ire &, ST g&ehr derre g1 Sirwen
ar O &1 39 TR & 3116 Sgiar|”
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SKILL DEVELOPMENT FOR NCC CADETS

411 During the oral evidence, in regard to skill development course with the State
Governments to explore avenues of training of cadets of Skill Development Centres for NCC

cadets to ensure gainful employment in the future, the DG, NCC replied;

.......... this deals with the future employment and absorption of my boys and girls
cadets from NCC. We have also taken up the case, apart from the Armed Forces,

el RS YfolRT BhIRFST, BRR faile Afdist, we are talking about Forest Services, etc. which
have got this sort of content.

Absolutely. Our hon. Raksha Rajya Mantri has written to all the Chief Ministers. | am
happy to state that we have got the response from seven States but this is only in
concert with the particular schemes that | am mentioning. We would expect other
States also to fall in line. | have been meeting the Governors of Meghalaya, Assam,
Arunachal Pradesh. | said, they should also do this. All States should fall in line
because we have such a good, trained, motivated youth and manpower which is only
going to do good for the nation.

As far as the private sector is concerned, we have not explored this particular thing, to
be very honest. Mostly, we are trying to get them as far as our own Central Armed
Police Forces are concerned and other institutions. If the other States took on, we
would only be too happy and the children will be more motivated.

As of now, it is basically restricted to disaster management and not the actual skills
which is being offered by the Ministry of Skill Development. We are trying to
incorporate that into our syllabus. It would depend; we have projected the case to
higher-ups. In case that comes up, we would not mind incorporating in our syllabus
because that would also give additional benefit and advantage to our cadets. As of
now, it is not there; It is only related to disaster management.

He further stated:

“Tt Reped Saciofic & PRI &, &9 3l dd ST &R Rictssy H g=paRe T8l fhar g,
AT BARY PIAT TRY B 8 IE I/ USTT b & SAH F7-a3T IR vl 81 TARY AT
RIS ST 8, T ST 81 85 MR 99T DI Al T$q AT Ul &, <lfeb &9 ame
B Racd Bl Mgs<Ihls AT A, qTfep IThT bl STeTHC 8T 3R I TR S 3feaid
Rl
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PART I
OBSERVATIONS/RECOMMENDATIONS

ORDNANCE FACTORIES

BUDGETARY PROVISIONS

1. The Committee was apprised that Ordnance Factories(OFs) are an integrated
base for indigenous production of Defence equipment and ammunition and form the
backbone of the country’s Defence production. Reading through budgetary
allocations for OFs, the Committee find that the projection in BE 2021-22 was Rs.
14,406.00 crore and the allocation is Rs. 13,657.11 crore. The estimated
receipts/recoveries BE 2021-22 stage is worth an amount of Rs. 13,543.23 crore. The
Committee were further apprised that the Funds are allocated for expenditure under
various accounting heads to each Ordnance Factory under Ordnance Factory Board.
The criteria for allocating funds include various parameters such as target of
production and supplies, projections of factories, past trends and statutory obligation
and planned investment on modernization etc. The Committee desire that absolute
prudence and probity shall be exercised in allocation of funds to different factories

under OFB.

ORDER BOOK POSITION
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2. On the issue of Order Book position in the Ordnance Factories, the Committee
learn that OFB receives order in the form of Five Years Roll on Indent from Army for
ammunition items to meet their war wastages as well as annual training requirement.
In case of armoured vehicles, other stores and spares, fixed quantity indents are
received from time to time. Considering all such indents, Order Book position as on
30.09.2020 was Rs. 51,939 crore for the next five years for supply of Ammunition,
Weapons, Troops Comfort items and Armoured Vehicles. The Committee also note
that the present annual capacity of OFB for supply of equipment to the three services
is to the tune of ¥17,000 crore (including GST). In this connection, the Committee
recommend that OFB look into all possibilities to expand their client list for achieving

100 percent capacity utilization.

BUDGET FOR MODERNISATION

3. The Committee were apprised that in Ordnance Factories modernization is a
continuous process. To keep pace with the contemporary manufacturing
technologies, OFB prepares a modernization plan for technological up-gradation as
well as capacity enhancements. In the span of 5 years from 2015-16 to 2019-20,
Rs. 5578.10 crore has been expended on various modernization work. After going
through the data furnished to them, the Committee took note of numerous production
activities completed/undertaken by OFs during last five years which include creation
of capacity for the production of T-90 Tanks 100 Nos. per annum, creation of facilities

for production of Pinaka Rocket and many others. The Committee desire that OFB
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shall strive for imbibing best manufacturing techniques in production of goods so that

Services get the latest State-of-the-Art equipment.
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CORPORATIZATION OF THE ORDNANCE FACTORY BOARD

4. During oral evidence, the representative of the Ministry of Defence submitted
that with a view to address constraints in the existing system to take care of various
issues raised by the users in respect of quality, timely delivery, cost etc and with the
goal to help OFB grow to the next level of turnover, exports and self-reliance, the
Government has decided to convert Ordnance Factory Board, into one or more than
one 100% Government owned corporate entity(ies). Various Expert Committees set up
in the past, such as TK Nair Committee (2000), Kelkar Committee (2005), Raman Puri
Committee, (2015) and Shekatkar Committee (2016), have given recommendations to
corporatize OFB. This move is expected to improve autonomy, accountability, and
efficiency in Ordnance supplies. The Committee concur with the view of the Ministry
on this issue and believe that with necessitated structural improvements, OFB will be
able to further improve quality of products and expand their market. The Committee
were further informed that the Department has appointed a Consultant to suggest
Organizational structural changes and business continuity plan for the new entity (ies)
to continue on a sustainable basis. The study by the Consultant is presently under
progress. The Committee recommend that the details be shared with them and at the
same time would like to say that Ministry should weigh all the pros and cons in favour

of OFB before arriving at any finality on the findings of the Consultants.
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MANPOWER

5. As regards, to the authorised and existing strength of manpower in all
Ordnance Factories both technical and non-technical, the Committee find that as on
January 2021, the total strength is 77,199 as against a sanctioning of 1,45,503 number
of posts. On the issue of huge gap in strength, the representative of Ministry of
Defence informed the Committee that considering the declaration of items as non-core
and decline of orders from Indian Army, very limited recruitment of the vacant posts
has been carried out, in recent years. Further, in view of the initiation of OFB
corporatization process, fresh recruitment are not being undertaken presently. The
Committee recommend that the essential processes and due-diligence shall be

undertaken in time bound manner so that capabilities are not left unutilized for long.

QUALITY CONTROL

6. It has come to the knowledge of the Committee that although hundred per cent
Quality Control (QC) is done by Factories, non-conformities are still observed during
Quality Assurance/Final Acceptance Inspection (FAI) resulting into high Return for
Rectification. (RFR). This high RFR is affecting overall productivity and resulting into
delay in supplies to the users. On raising the issue with the representatives of OFB,
the Committee were told that all the products developed and manufactured by
Ordnance Factories are subjected to various Quality Checks. The Quality checks of
products are being carried out at Ordnance Factories on the basis of Quality

Assurance Plan (QAP)/Acceptance Test Plan (ATP)/Quality Plan etc. These Quality
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documents have clear guidelines for all the checks to be carried out during the entire
cycle of manufacturing of Defence Stores. The Committee wish that OFs shall strive to
function on zero defect motto and they recommend that the enumerated guidelines
shall also be practically implemented in processes of production. The accountability
at all levels of workmanship shall be fixed in order to find faultlines and take remedial

action.

DELAY IN PRODUCT DELIVERY

7. On the issue of Delay in supply of items produced by Ordnance Factories to the
Forces, the Committee were guided that OFB supply the items to the Services based
on mutually agreed targets fixed on yearly basis in consultation with Services. Supply
is restricted within available budget with Services. The Committee take a serious note
of the fact that delays not only affect the demands of Defence Forces but also lead to
cost escalation thereby putting extra financial burden. Further, the Committee were
updated on the measures being taken to overcome delays and install timely deliveries.
In this connection, it was submitted by representatives of Ministry of Defence that
OFB has institutionalized interaction mechanism with Indian Armed Forces. At apex
level, Master General of Ordinance (MGO) is permanent invitee to the board meetings
of OFB. There is structured interaction system at various levels. OFB also has annual
target fixation meetings with Armed Forces. In these meetings and interactions,
ascertainment of realistic time frames for manufacture of various products is
discussed. MGO, being a permanent invitee for attending Board meetings of OFB,
issues related to supplies, priorities and constraints are discussed at highest level

periodically. Whenever some urgent requirement is highlighted by MGO, due priority
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is being accorded to meet that urgent need. The Committee wish that the above
measures would be helpful in curbing inordinate delays and streamlining of demand-

supply activities.

EXPORT AND IMPORT OF ORDNANCE FACTORIES PRODUCTS

8. During deliberations on DFG 2021-22, the Committee were pleased to find that
OFB is diversifying its product portfolio range and expanding its base in the
international market as well as domestic civil sector. In domestic civil sector, new
Sporting Arms are being continuously developed and introduced in the civil market
periodically. In exports also, OFB is exploring new areas/regions/countries to export
products to the friendly countries. It was further explored that as of now, OFB is only
able to materialise 1% of their sales from export which even given to conservative
estimates is a very meagre figure. The Committee feel that for sustained growth and
achieving target of export of Rs. 30,000 crores by 2025, OFB needs to increase its
export base. The Committee recommend that OFB will have to explore methodologies
and products for ingression into international markets. For this, appointing sales
personnel in different global zones and vigorously following latest market needs are
essential. OFs in the country are a large network of production base and unless and
until the humungous world market is optimally protruded, the capacity of OFs cannot
be fully utilized. Last but not the least, every expert success has a hidden story in
terms of very strong Research and Development base. All achievements become
subservient in the absence of any advance R & D base. Therefore, as a priority OFB

should give more than due emphasis on continued R & D.
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DEFENCE RESEARCH AND DEVELOPMENT ORGANISATION

BUDGETARY PROVISIONS

9. The Committee find that during the Financial Year 2021-22, the proposed BE
allocation of DRDO was Rs. 23460.00 crore and the approved allocation is Rs.
20457.44 crore. There is a shortfall of Rs. 3002.56 crore. DRDO has pointed out that the
insufficient left over amount is for R&D activities after meeting the mandatory
expenses for strategic schemes and pay & allowances. The Department, as Committee
understand, however, manages within the existing allocations by prioritizing project

activities.

10. During the course of examination of Demands for Grants 2021-22, the
Committee find that in 2020-21, the approved BE allocation for DRDO was Rs.
19,327.35 crore while the approved RE allocation was Rs. 16,466.29 crore. The
Committee note that the RE allocation is lesser than the BE allocation by Rs. 2,861.06

crore.

11.  Further, in respect of the Budgetary grants, the Committee find a steady drop in

DRDO expenditure as percentage of total GDP over past few years. The DRDO

expenditure was 0.084% of the GDP in 2021-22 as compared to 0.088% in 2016-17.
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12. The Committee note that expenditure which has remained around 1% of GDP
expenditure incurred on Defence Research and Development in the country is

substantially less as compared to other developed nations.

13. The Committee were informed by the Ministry of Defence that the budget of
DRDO has always been around 5-6% of the Defence Budget. Though DRDO has
identified 108 systems for development by private industry which will not be taken up
by DRDO, there are other flagship projects/programmes for the design and
development of major platforms, weapon systems and sensors of DRDO for which
enhancement in fund allocations is desirable. The Committee, therefore,
recommend provision of adequate enhanced allocations to DRDO to enable it to scale
up its R&D activities especially keeping in view the focus of the Government on ‘Make
in India’ towards building an ‘Atmanirbhar Bharat’. The Committee are of the view that
without sufficient budgetary support, DRDO may fail to fulfill the indigenisation efforts
of the Government. To tap the export potential of the country development of R&D
activities in the defence sector is mandatory which still in nascent stage. The
Committee also would like to stress upon the need for enhancement of expenditure of
DRDO as percentage of total GDP as well as increasing its percentage share of the
total Defence Budget to enable it to take up its flagship projects/programmes for the

design and development of weapon systems etc.

14. The Committee also appreciate the proposal of DRDO to enhance the budget to
support research in academia to 5% and feel that a proper channelization and correct

utilization of these funds can be a great boost to research in Indian industries
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especially MSMEs/Start-ups for indigenisation of imported systems/components and
building new systems. The Committee recommend that the provision of appropriate
additional funding may be provisioned for in the revised allocations in this regard. The
Committee, therefore, recommend that the Government may ensure adequate overall

budgetary allocations to DRDO in the additional/supplementary grants stages.

MANPOWER

15. The Committee were apprised that presently authorized strength of scientists in
DRDO is 7773 while existing strength is 6959. It shows that there is 10% shortage in
scientist in DRDO. The Committee note that the shortage of manpower can prove to be
a hindrance towards fructification of committed R&D projects. In its written reply, the
Ministry of Defence has stated that the Government of India has sanctioned creation
of 434 posts (420 Scientists and 14 works cadre posts) in phase-1 towards meeting
immediate and unavoidable critical requirements of additional scientific and technical
manpower against ongoing projects in DRDO out of the total manpower of 1316 which
the Ministry of Finance had agreed for augmentation in three phases. The progress in

this regard may be apprised to the Committee through the Action Taken Replies.

16. While appreciating the sanction of posts in phase-1 for augmentation of
manpower in DRDO which the Committee feel can further bolster the capabilities of
DRDO to meet its goals, the Committee recommend that all efforts be made to provide
for the balance projected manpower requirement of 882 posts to DRDO on priority

basis.
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17. During the oral evidence, the Committee were apprised that the Performance
Related Incentive Scheme on the lines as it exists in ISRO and BARC has not been
implemented in DRDO. The Committee, therefore, recommend that organizational and
group incentives may be extended to scientists of DRDO keeping in view the fact that
DRDO is involved in extremely critical research work and also bringing out products
that are extremely vital not only for the security of the country but also for the

development of defence manufacturing in the country.

PUBLIC PRIVATE PARTNERSHIP

18. The Committee feel that the active involvement of private sector,
Universities, Indian Institute of Technologies and Indian Institute of Science can play
an important role in the process of modernization and re-orientation of the
functions of DRDO. The Committee are happy to note that a conducive environment
for better coordination between the Public Sector and Private Sector is created by
DRDO and DRDO is passing on its research work to the benefit of the private sector
without seeking any remuneration. The Committee recommend the fixation of some
remittances in lieu of the Technology Transfer by DRDO to Private Industry which can

then be used for augmenting the R&D efforts of the organization.

INDIGENISATION OF RESEARCH AND DEVELOPMENT ACTIVITIES

19. The Committee note that steps have been taken by DRDO for better
coordination with the armed forces to bring down the rejection rate as well as reduce

the delay in supply of products. The Committee would like to reiterate that more
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stringent measures need to be taken by DRDO to ensure adherence to deliver

timelines and minimize rejection rates of their products by the armed forces.

20. The Committee appreciate that DRDO has managed to bring down the imports
in missiles, radars, sonars, torpedo, electronic warfare systems, AWACs systems to
almost negligible level due to their indigenisation efforts. The Committee recommend
that DRDO must make all efforts to develop a mechanism for regular and steady
adoption of the ever developing state-of-art latest technologies to boost the

indigenisation process.

NUCLEAR, BIOLOGICAL AND CHEMICAL (NBC) WEAPONS DETECTION SYSTEM

21. The Committee ARE aware of the ever increasing threat of nuclear, biological
and chemical attacks in the current times The Committee appreciate the R&D efforts
of DRDO over the last two decades which has enabled the development of several
products for NBC detection, protection, decontamination and medical management
like Chemical Agent Monitor, Residual Vapour Detection (RVD), Water Poison
Detection Kit (WPDK) etc. The Committee would like to see more pro-active efforts
towards high scientific developments in the field of NBC warfare capabilities by DRDO

as it feels that the future warfares will be more and more NBC based.

22. The Committee would like to recommend that sufficient budgetary allocations

should be provisioned for R&D efforts of DRDO in the field of NBC warfare.
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COLLABORATION WITH UNIVERSITIES/ACADEMIC INSTITUTIONS

23. The Committee have learnt that DRDO conducts many research programmes in
collaboration with different universities/institutions. In this connection, they have been
informed that 680 research projects costing 490 Crore were sponsored to various
universities and academic institutions (100 nos. approx.) during 12" Plan. 579
research projects costing Rs. 689 Crore were sponsored in the 13" plan (2018 - till
date). This has accrued benefits to DRDO’s research programmes. The Committee
also note in this regard that universities and academic institutions are full of budding
talent. Therefore, more such collaborations need to be encouraged with a view to

advancing research in the country.

24. The Committee are pleased to note that DRDO has established eight Centres of
Excellence in advanced areas viz., Center of Propulsion Technology at IIT Bombay
(CoPT), Joint Advanced Technology Center at IIT Delhi (JATC), Jagdish Chandra Bose
Center for Advanced Technology (JCBCAT) at Jadavpur University, Kolkata, Research
Innovation Center (RIC) IIT Madras, Advanced Center for Research in High Energy
Materials (ACRHEM), University of Hyderabad and DRDOBU Center of Life Sciences at
Bharathiar University and two newly established i.e. North East Science & Technology
Centre (NESTC), Mizoram University, Aizwal, Kalam Centre for Science & Technology
(KCST), Central University of Jammu, Kathua (UT of J&K). The Committee would like
to witness a scenario that more such centres be established in the future and fruitful
research efforts be used for the benefit of Defence Services and the country. It is also

appreciable that DRDO has started scholarship schemes, financial support to organize
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conferences/seminars/workshops in niche areas of technology of interest to DRDO at

various academic institutions.

ROLE OF DRDO DURING COVID-19 PANDEMIC

25. The Committee are appreciative of the efforts made by DRDO at the time of
‘COVID Crisis’ during past one year. The concerted efforts made by DRDO to help the
common man in providing Ventilators for Covid patients in hospitals, hand sanitizers
and N99 masks, body suits for doctors, medical staff, sanitation workers, Para Military
Forces and other Government Organisations, overall proved to be very helpful in

fighting the pandemic.

DIRECTORATE GENERAL QUALITY ASSURANCE

BUDGET

26. The Committee note that in BE 2021-22, a total budgetary projection made by
DGQA is Rs. 1360.08 crore whereas the allocation is Rs. 1294.40 crore for both
Revenue & Capital Heads. The projection under Revenue Head is Rs. 1340.08 crore
and the allocation is Rs. 1274.40 crore which records a shortfall of Rs. 65.68 crore. In
case of Capital Head, the allocation is Rs. 20.00 crore against a projection of Rs. 20.00
crore. Since the allocation for the Revenue Head is less than the projection, the

Committee would like to know the reasons for the same.
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27. The Committee, upon gleaning, the documents supplied, note the under
utilization of the allocations given at the RE stage in the year 2020-21. In this regard,
the Committee recommend that in future, DGQA should make all out efforts to ensure
optimal utilization of final allocation and invariably a uniform pattern of expenditure

throughout the year should be maintained.

MANPOWER AND TRAINING

28. It is apparent for the Committee to see that DGQA is one organisation whose
work affects performance of every other department/organization of Defence. The
quality of products being used by Defence Forces is ensured by DGQA. The products
go unbridled, the very purpose of production would be defeated. In the present times
when technological advancements are a frequent and regular feature, it becomes quite
essential for DGQA to regularly update their training module. The Committee opine
that being a technical service, constant upgradation of technological advancements

taking place globally has to be regularly included in the training curriculum of DGQA.

29. During the oral evidence, it was submitted that the role of the technical
manpower was expanding and their role was also assuming greater importance thus
enhancing their requirement. The Committee were apprised that an increment of
about 20 percent was required in technical manpower by DGQA. The Committee are
happy to note that a Review Committee under the Ministry of Defence has already

been formed which is reviewing and studying the technical manpower requirement of
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DGQA. The Committee hope that this Committee of the Ministry of Defence would
rationalize the requirements and will help to augment the technical manpower of
DGQA. The Committee recommend that all efforts may be made to fill up the vacancies
in DGQA at an early date and end the 20 percent shortage of technical manpower in
the Organization. nThe Committee also recommend that the report of the Review
Committee of the Ministry of Defence may be shared with the Committee while

furnishing the Action Taken Replies.

30. During the oral evidence, the Committee were informed that DGQA has a
training institute called ‘DIQA’ located in Bangalore whose training programme is
based on international based best practices.. Besides, DGQA has a number of training
schools in Pune, Ahmednagar and Awari where proper training is given. Besides,
there is also involvement of various academies, lITs, private industries etc. in
providing quality training. The Committee appreciate these various training avenues
being availed by DGQA and also observe that a due mechanism with synchronization
with modern technological advances need to be incorporated in all training
programmes being operated in DGQA especially due to the added responsibilities
entrusted on DGQA owing to focus of the Government on ‘Make in India Policy’ and

manufacturing under ‘Defence Corridors’.
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QUALITY CHECK

31. The Committee note that DGQA is mandated with quality assurance of all
defence equipment and weapon systems such as arms, ammunition clothing etc. The
Committee in their earlier reports had expressed their dismay at the faulty ammunition
reaching out to Defence Forces despite quality check of products at DGQA. During the
evidence, the Committee was apprised the one of the major challenges DGQA facing
for quality maintenance was putting the processes in place in regard to impressing
upon all the manufacturing agencies to revisit the documents with the literature they
have got, revisit their processes, update their plant and machinery etc. The
Committee understand the difficulties being faced by DGQA in this regard but
recommend that unwavering efforts may be made to ensure quality issues by
employing more personnel and introducing more stringent procedures for better
quality adherence as well as better coordination with all concerned agencies. In this
regard, the Committee recommend that while carrying out inspection at various stages
of production it should be ensured that inventory which reaches in hands of user
should be zero defect so they can believe in the armament being used. The DGQA
should embrace hyperactive role in ensuring zero-effect on the environment. It shall
also ensure that the industries/manufacturing units adopt best available
practices/guidelines for production activities and waste disposal by putting in place
state-of-the art waste disposal system. It is needless to say that old methodologies

should be replaced with the new ones in due course of time.
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32. The Committee appreciate the use of the user feedback for critical analysis of
the quality of the product and the progressive improvement in the user feedback being
received by DGQA. The Committee would like to be apprised of the analysis done in
this regard in the Action Taken Replies. The Committee would also suggest the
preparation of a comprehensive manual by DGQA on the best practices for quality
maintenance. The Committee also recommend that the process of upgradation of
infrastructure of manufacturing industries, production industries etc. may be

expedited.

USE OF DGQA FACILITIES BY PRIVATE SECTOR

33. The Committee find Capital expenditure is going to take a boost in DGQA as
mentioned by a representative during the oral evidence. The DGQA has a plan to

spend the capital expenditure on state-of-art testing infrastructure and proof ranging.

34. The Committee consider, advent of Private Sector in the field of defence
production as an advancement of defence infrastructure in the country. The
Committee feel that there lies an opportunity for DGQA for testing the stores and
products manufactured by Private Industry. Therefore, they recommend that DGQA
with its expertise in inspection and certification of ammunition can offer its services to
the private sector in return of a specified fee. It would be mutually beneficial to both
the parties as it would make DGQA self-reliant in financing its projects and the private
sector expertise of DGQA at nominal fee. In the long run DGQA can give dividends

back to the Government.
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NATIONAL CADET CORPS
BUDGET

35. The Committee take note of the fact that, in Budget Estimate 2021-22, the total
projection is Rs. 2400.81 crore against which there is an allocation of Rs. 1650.76
crore thereby registering a shortfall of Rs. 750.10 crore. Out of the total budget
projection Revenue budget was Rs. 2385.81 crore and allocation Rs. 1635.76 crore,
whereas in case of Capital budget, the projection was Rs. 15.00 crore and allocation
Rs. 15.00 crore. There is a deficit of Rs. 750.05 crore in Revenue budget, however in
Capital budget there is no change in projected and allocated amount. The Committee
are of the view that such a trend and a cut in the Revenue Expenditure which includes
Pay and allowances of Personnel and no increase in the Capital Expenditure for the
procurement of durable assets would slow down the expansion and training
activities of NCC. The Committee, therefore, at this stage can only recommend and
urge the Ministry of Defence to lay down appropriate financial provision for NCC in

future allocation at the Revised Estimate stage to enable it to perform efficiently.

36. Gleaning through the figures, the Committee note the under utilization of the
allocations given at the RE stage in the year 2020-21 but considering the Covid
situation in the country, the Committee would not like to comment adversely against
it. However, they recommend that NCC should make all out efforts to ensure optimal
utilization of allocation and a uniform pattern of expenditure throughout the year

commencing from this year and invariably in future.
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TRAINING AND JOBS IN ARMED FORCES FOR NCC CADETS

37. The Committee appreciate the innovative training initiative of NCC by adoption
of the IIT concept of ‘Super-30°. The Committee hope that by introducing such
innovative methods the number of officers qualifying for this grade reach the optimal
level in the next few years and in the future it would become a great source of rearing

ground for the Cadets to join Armed Forces.

38. On the issue of the development of combat capabilities through the training
being provided by NCC, the Committee observe that some cadets are given exposure
to firing of the higher-grade weapons also. The Committee, therefore, recommend
that efforts should be made by NCC to tailor the training programmes in a more
effective manner to help the cadets to not only develop comradeship, self-less service,
integrity and social integration but also combat capabilities and take part in frontline

war duties in case of emergent situations like war etc. arise.

EXPANSION OF NCC IN SCHOOLS AND COLLEGES

39. The Committee observe that as on date 17,644 educational institutions (both
schools & colleges) have been covered under NCC and there are 8902 waitlisted
institutions throughout the country. The Committee are happy to note that under the
scheme of expansion of NCC, one lakh cadets in Border Taluks/Coastal Taluks etc.
have been sanctioned by the Ministry on 22.7.2020. This is a appreciable step and if
implemented judiciously, can help gainful expansion of the footprint of the NCC in
coastal and border areas of the country and also prove to be a boon for the students

of schools and colleges in these uncovered areas and help in their development. It
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can also instill a patriotic fervor among these students and motivate them to join the
armed forces. The Committee hope that this expansion programme would also help in
bringing down the number of waitlisted institutions throughout the country. The
Committee would like to be apprised on the implementation of this expansion

programme of NCC while submitting action taken replies.

40. The Committee appreciate the various steps taken by the Ministry to enhance
the worth of NCC Cadets. There are employment avenues in CAPFs, Railways and
other security related jobs under Central and State government, Aviation and Shipping
industry, training programmes with Red Cross and NDRFs, Certification Course for
Yoga through Ministry of Ayush, Conduct of classes and coaching in personality
development, Increase in the various attachment training with the three services and
their training establishments. The Committee also find that vacancies for various
adventure activities and Special Camps under the Stewardship of NCC has been
increased to 30000 annually to meet the aspirations of the cadets, Introduction of
incentives in jobs by Central Armed Police Forces (CAPFs)& state police for NCC A, B,
C certificate holders have been institutionalized which will further motivate students to
join NCC and Increase of YEP (Youth Exchange Programme) of NCC from 10 to 15

countries.

41. The Committee also observe that the performance audit of all education
institutions is being carried out by NCC once in 2-3 years for schools and 3-4 years for
colleges. In this regard, the Committee recommend that for better and more efficient

monitoring of the system, the frequency of the performance audit may be improved
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and conducted once in a year for both schools and colleges. The decision in this

regard may be taken expeditiously under intimation to the Committee.

FULLY SELF FINANCE SCHEME (FSFS)

42. The Committee note that to minimize the waiting list of NCC units in various
schools and colleges, the NCC had started a self financing scheme. This scheme is
fully self financing and the institutions have to take the responsibility to bear the
expenditure of the cost of training, the uniform, the equipment, the hiring of the
instructors etc. During oral evidence, the representatives of the NCC have apprised
the Committee that one lakh additional vacancies have been sanctioned under this
Scheme out of which an allotment of 44000 vacancies have already been made.
Further, the Committee also observe that the release of an additional One lakh
vacancies of Junior Division /Junior Wing (JD/JW) under this Scheme is also under

consideration.

43. The Committee welcome the steps initiated by NCC for its expansion under
Fully Self Finance Scheme (FSFS), however, they recommend that NCC should
expedite the process of allotment of the remaining 56000 Junior Division/Senior Wing
(SD/SW) vacancies which, even given to conservative estimates is a substantial
number. The Committee also recommend that additional one lakh vacancies of Junior
Division/Senior Wing (SD/SW) be also released and allotted expeditiously to ensure

that the benefits of the scheme can be fully operationalized for the benefit of the
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students of the various schools and colleges in the country. The Committee also feel
that a proper monitoring mechanism should be developed by NCC to ensure the
correct implementation of the scheme in the various schools and colleges and
adherence to the highest quality in the conduct of the training programmes. Therefore,
they recommend that effective mechanism be devised for requisite monitoring then
only the goals of the institution can be fully accomplished. The progress made in this
regard should be intimated to the Committee at the earliest but definitely during

submission of Action Taken Replies.

SKILL DEVELOPMENT

44. The Committee note that NCC do not provide any other Skill Development
training and it is basically restricted to disaster management. The Committee,
therefore, succinctly recommend that the incorporation of skill programmes as
devised by the Ministry of Skill Development in the curriculum of training be
incorporated for NCC cadets which will enhance their employment potential. The
Committee also note that the NCC has not explored the private sector for training
purposes. The Committee in this regard recommend that efforts should be made to
explore all avenues and incorporate all good training practices in the training
programmes of the NCC Cadets which would eventually lead to their induction in

private sector as well.

45. The Committee also observe that apart from the Armed Forces, the Forest
Services etc. as well as the various State Governments are also being communicated
with to explore gainful employment for the NCC Cadets. The Committee note that

only seven States have given their response to the communication of Ministry of
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Defence, which is a meager figure. The Committee hope that concerted efforts should
made to further take up the matter with remaining States as well as other Services to
maximize the employment potential of the trained NCC Cadets. This would not only

keep our youth focused but in the long run would make healthy and happy citizens.

46. It is an encouraging development that the Government in Uttar Pradesh and
Tamil Nadu have started two Defence corridors which will surely need suitable trained
and skilled manpower in multi-faceted environment. The Committee feel that this
great opportunity should be explored by NCC as a potential employment generator for
especially those cadets who fail to make it to the armed forces and who can be
imparted suitable technical training to serve in these two Defence corridors as well as
in both the public and private Defence Production Sector organizations in general.
The Committee, therefore, recommend the provision of suitable technical training to
NCC Cadets in the field of Defence Production Sector which can enable them to get
gainful employment in this sector. It would not be out of place to mention here that
NCC pass out cadets can be utilized for security purposes also with an attachment
with established security forces such as Central Industrial Security Force(CISF) etc. or
otherwise. The job market is proving security services as one of the fastest growing

sectors of which NCC can make maximum use.

New Delhi JUAL ORAM
15 March, 2020 Chairperson
24 Phalguna, 1942(Saka) Standing Committee on Defence
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2. At the outset, the Chairperson welcomed the Members of the Committee and informed
them of the agenda for the Sitting i.e. oral evidence of the representatives of Ministry of
Defence in connection with examination of Demands for Grants for the year 2021-22 on the
subjects ‘General Defence Budget, Department of Military Affairs (DMA), Ministry of Defence
(Civil) and Defence Public Sector Undertakings (DPSUs), Directorate General Defence
Estate (DGDE), Ex-Servicemen Welfare, Canteen Stores Department (CSD), Border Roads
Organization (BRO), Coast Guard Organisation (CGO), Navy and Joint Staff’.

3. The Committee then invited the representatives of the Ministry of Defence and the
Services/Organisations. The Chairperson welcomed the representatives to the Sitting of the
Standing Committee on Defence and drew their attention to Direction 55(1) of the Directions
by the Speaker, Lok Sabha regarding confidentiality of the proceedings. Thereafter, the
Chairperson requested the representatives of the Ministry of Defence to brief the Committee

on various issues included in the agenda for the day.

4, The Defence Secretary initiated the discussion by giving an overview of Defence
Services Estimates and other Demands for Grants of the Ministry of Defence for 2021-22.

The highlights of the brief given by the Defence Secretary are as under:

i.  Significant increase in allocation under Capital Outlay by 18.75 percent over
Financial Year 2020-21;

i. 100 new Sainik Schools in partnership with NGOs/private schools/States;

iii. Allocation under Non-Salary Revenue to meet operational requirement
increased to Rs. 54,624.67 crore;

iv.  Introduction of new Defence Acquisition Procedure in 2020; and

v. Delegation of emergency procurement powers to the Services.

5. Then, a Power Point Presentation on General Defence Budget was made before the

Committee. This was followed by detailed deliberations on the following issues:
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Basis of selection of new Sainik Schools and role of the Ministry of Defence in
such selection;

Difference between projection and allocation of funds;

Increase in Defence Budget for 2021-22 in comparison with Budget Estimates
and Revised Estimates 2020-21;

iv.  Schedule of commencement and other details viz. curriculum, selection of
teaching faculty etc. of Indian National Defence University;
v.  Plans for critical procurement of equipment in Defence Budget;
vi.  Replacement of MIG aircraft in Air Force;
vii.  Current status of Army Base Workshops;
viii.  Updates regarding Wheeled Armoured Personnel Carriers;
ix. Plans to compensate for urgent and critical capabilities in view of mismatch
between allocation and project at Revised Estimates stage in 2020-21;
x.  Notification of Negative list of import of 101 items in line with steps being taken
for ‘Aatmanirbhar Bharat’; and
xi.  Clarification regarding findings of a recent study by United Service Institution of
India (USI) on Indian Army personnel.
6. The representatives of the Ministry of Defence commenced their briefing on the

subject ‘Defence Public Sector Undertakings’ through a Power Point presentation. This was

followed by detailed deliberations on the following issues:

Commendable role of Bharat Electronics Limited (BEL) in manufacturing of
ventilators during COVID period;

Percentage of contribution of Hindustan Aeronautical Limited (HAL) in
manufacturing of helicopters in the country;

Mismatch between order book position and Profit after Tax/Value of Sales in
certain DPSUs;

. Shortfall in composition of Board of Directors in a DPSU; and

Delivery of submarines by Mazagon Dock Shipbuilders Limited (MDL).
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7. Thereafter, a Power Point Presentation by the representatives of the Defence Estates

Organisation (DEO) was made. This was followed by extensive discussion on the following

points:

i. Implementation of recommendations of Expert Committee on the Working of
Cantonment Boards;

i. Amendment of Cantonment Board Act, 2006;

iii. Participation of private agencies and introduction of Corporate Social
Responsibility (CSR) scheme in educational and health institutions in the
Cantonment areas;

iv.  Elections of Cantonment Boards;

v. Budgetary provisions for 2021-22 and effect on various activities carried out by
Cantonment Boards ;

vi.  Encroachment of Defence lands;

vii.  Proposal to convert civil areas of Cantonments into municipalities;

viii. Issues related to convenience of the civilian population residing in the
Cantonment areas such as renewal of leases, repair ect., simplification of
permission process etc.

8. Next, a Power Point Presentation was made by the representatives of the Department

of Ex-Servicemen Welfare. This was followed by detailed deliberations on following issues:

Vi.

Current status of pending bills of Ex-Servicemen Contributory Health Scheme
(ECHS);

Payment of bills for emergency treatment of COVID in respect of Ex-
Servicemen;

Skill development and other welfare programmes for Ex-Servicemen and their
re-settlement;

Budgetary grants for the Department of Welfare of Ex-Servicemen;

Share of State Governments in Sainik Board; and

Opening up of 100 Sainik Schools consequent to the announcement in the
Union budget.
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9. Thereafter, a presentation was given by Canteen Stores Department (CSD) and
followed by discussion inter alia on operationalisation of facilities of CSD during
CORONA pandemic etc.

10.  Thereafter, a Power Point presentation on Border Roads Organization (BRO) was

made. This was followed by extensive discussion on the following points:

i.  Organisation structure in BRO;
ii.  Connectivity of border roads;
iii.  Public private participation model in BRO;
iv.  Construction of roads in coastal areas;
v. Use of indigenous equipment by BRO;

vi.  Training of manpower;

11.  Thereafter, the Chairperson invited representatives of the Coast Guard Organisation.
The representatives of the Coast Guard Organisation commenced their briefing through a
Power Point presentation. This was followed by discussion inter alia on mismatch between

projection and allocation in budgetary provisions for Indian Coast Guard.

12.  The representatives of the Ministry of Defence commenced their briefing through a
Power Point presentation on Navy. This was followed by detailed deliberations inter alia on

the following issues:

i.  Additional allocation of funds to Navy in Revised Estimates 2020-21;
ii. Sea trials of aircraft carrier;
iii.  Role of Indian Navy in Quadrilateral Security Dialogue (QUAD); and

iv.  Difference between projection and allocation in budget.

13.  Thereafter, a presentation on Joint Staff was made which was followed by discussion
inter alia on budgetary provisions for Joint staff and Indian National Defence University.
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14. The Chairperson directed the representatives of the Ministry to furnish written

replies/information on the points raised by the Members at the earliest.

The Committee then adjourned.

A copy of verbatim record of the proceedings has been kept.
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STANDING COMMITTEE ON DEFENCE (2020-21)

MINUTES OF THE FIFTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2020-21)

The Committee sat on Thursday, the 18 February, 2021 from 1100 hrs. to 1740 hrs. in

Committee Room No. ‘C’, Parliament House Annexe, New Delhi.

PRESENT
SHRI JUAL ORAM - CHAIRPERSON

MEMBERS
LOK SABHA

2 Kunwar Danish Ali
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RAJYA SABHA

15.  Dr. Ashok Bajpai
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17.  Shri V. Lakshmikantha Rao
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19.  Shri Rajeev Satav
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21. Lt. Gen. Dr. D. P. Vats (Retd.)
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SECRETARIAT

Smt. Kalpana Sharma - Additional Secretary

Dr. Sanjeev Sharma - Director

Shri Rahul Singh - Deputy Secretary
LIST OF WITNESSESS

MINISTRY OF DEFENCE

Sl. No. Name & Designation

Shri Ajay Kumar, Defence Secretary
Gen. Bipin Rawat, CDS & Secy. DMA
Shri Ravikant, Secretary (ESW)

Shri Raj Kumar, Secretary(DP)
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Gen CP Mohanty, VCOAS
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Gen. Anil Puri, Addl. Secy.
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Gen. Harsha Gupta, Adjultant General

Gen Harpal Singh E-in-C

Gen Rajinder Dewan, DG SP
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Gen TK Chawla, DG FP

Gen SS Mishra, QMG

Gen Shantanu Dayal, DCOAS (CD&S)
Gen Tarun Kumar Aich, DG NCC

Gen RK Malhotra, DGQA
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Shri Satish Singh JS(Trg)
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Maj Gen NR Indurkar, MD ECHS
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Maj Gen Adosh Kumar, Offg MGS
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Maj Gen S K Khanna, DG Works

Shri Rajeev Ranjan, ADG (Adm)

Dr. PP Sharma, OSD(WE)
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69.

2.

them of the agenda for the Sitting. The Committee then invited the representatives of the
Ministry of Defence and the Defence Services.
representatives to the sitting of the Standing Committee on Defence and requested them to

brief the Committee on various issues included in the agenda for the day. He also drew their

Shri Ambarish Barman, Director (Budget)
Brig MRK Rajesh Panicker, MA to VCOAS
Brig Bimal Monga, Brig (Budget)

Brig UK Ojha, Brig FP(B)

Brig Tarun Agrawal, Brig FP(A)

Brig RS Lamba, Brig CD(B)

Brig P K Sharma, Inspecting Officer Sainik Schools Society
Shri S Gopal Krishna, Director (Trg)

Brig Jim James, Brig QA (Dte of PP&T)

Shri CP Gusia, Dir (P&F)

Dr. G. Satheesh Reddy, Secretary, Deptt. DR&D & Chairman DRDO
Shri CS Vishwakarma, DGOF & Chairman/OFB
Shri K.S. Varaprasad, DS & DG(HR)

Dr. AK Singh, DS&DG(LS)

Ms. Nabanita R Krishnan, OS & DG(R&M)
Shri GN Rao, OS& DG(PC&SI)

Air Mshl Sandeep Singh, DCAS

Lt. Gen RKS Kushwaha, DG OS

Air Mshl HS Arora, ADC

Shri Subir Mallick, Addl. FA & Addl. Secy
Shri RK Arora, Member/Finance (OFB)

AVM NM Desai, ACAS (Fin P)

AVM SK Jha, JS (Air)

Dr. Ravindra Singh, Sc ‘G’ & Dir. DPARO&M
Dr. Sumit Goswami, Sc ‘F’ & Dir. DP&C

Shri M.P. Gupta, Addl. Dir., DFMM

AVM N Tiwari, ACAS(Plans)

Dr. K. Ramachandran, OS & Director, DIPR
Shri Alok Mall, Scientist ‘G’ & Director, DHRD
Shri Vivek C Verma, Secy/OFB

Shri Vijay Mitta, DDS/OFBNDO

Shri PK Dash, DDG/ P&P OFB

Shri NI Laskar, DDG/Budget, OFB

Shri B. Krishnamoorthy, Dir/f OFBNDO

Shri Devi Dutt Nailwal, JWM(SG)/OFBNDO
Brig T Rajesh Bhanu, Brig ADB(TRC)

At the outset, the Chairperson welcomed the Members of the Committee and informed

attention to Direction 55(1) of the Directions by the Speaker, Lok Sabha.
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3. The Vice Chief of Army Staff commenced the briefing by giving an overview on Army
to the Committee and thereafter, a Power Point presentation was made. This was followed
by detailed deliberations on following issues:

1) Budgetary allocation to Army;
2) Maintaining ideal ratio between Revenue and Capital Budget;
3) Use of non-salary revenue for operation and maintenance of Indian Army
4) Under-utilisation of Capital expenditure due to Covid
5) Less allocation as compared to amount projected by Army
6) Compulsory retirement of non-essential staff
7) Updation on situation at China borders
8) Restructuring of Army
9) Reduction in tooth-to-tail ratio
4, Thereafter, a Power Point presentation was made by the representatives of Military

Engineer Services (MES) covering the following issues:

1) Standard schedule of rates for construction activities

2) Under utilization of Revenue and Capital budget due to Covd-19

3) Use of solar energy
5. The Chairperson then invited representatives of Directorate General of Quality
Assurance (DGQA). The representatives of DGQA commenced their briefing through a

Power Point presentation which was followed by discussion on following issues:

1) Role of DGQA organization in procurement of ammunitions etc.
2) Third party inspection of ammunition and store

3) Training programme of DGQA personnel

4) Role of DGQA in providing testing facility to private sector

5) Process of testing of ammunition supplied to Forces

06) Shortage of manpower

6. Thereafter, the Chairperson invited representatives of the National Cadet Corps
(NCC). They made a Power Point presentation before the Committee which was followed by
discussion on following issues:

1) Training of NCC cadets in war like situation

2) Creation of jobs for NCC Cadets in Armed and other Forces

3) Expansion of NCC in schools, colleges and Coastal and Border Areas

4) Implementation of Self Financing Scheme(SFS) in schools and colleges

5) Inclusion of Skill development syllabus for NCC Cadets

6) Implementation of Super 30 scheme for NCC cadets for selection in Armed
Forces

7) Use of Tamil Nadu and Uttar Pradesh Defence Corridors for increasing

employability of the NCC Cadets.
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7. The representatives of the Sainik Schools were invited next by the Chairperson. The

representatives of the Sainik Schools commenced their briefing through a Power Point

presentation which was followed by discussion on following issues:

1)
2
3
4

N— N

o O

)
)

Issues related to opening of 100 new Sainik Schools

Use of CSR policy for Sainik Schools

Implementation of EWS quota in Sainik Schools

Involvement of private sector and NGO in the proposed opening of new Sainik
Schools

Release of pension of teachers

Percentage of Cadets of Sainik Schools in Forces

8. Consequently, a Power Point Presentation was made by the representatives of the

Ex-Servicemen Contributory Health Scheme (ECHS), which was followed by discussion on

following issues:

1)

Mismatch in projected Estimate and the actual Budget Estimate of ECHS

2) Present policy of ex-servicemen getting treatment in service hospitals
3) Enhancement of capacity of service hospitals
4) Employment of Infantry Officers and doctors as OIC, ECHS
5) Issue of pendency of payments of bills of hospitals empanelled under ECHS
9. Subsequent to a briefing by the Vice Chief of the Air Staff regarding overview on

modernization plan of Indian Air Force (IAF), a Power Point presentation was made. This

was followed by detailed deliberations on following issues:

1)
2)

OOk W
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Self-reliance in maintenance and repair of Aircraft

Depedency on HAL and BEL for maintenance and repair of different type of
Aircraft

Under-utilisation of budget

Decline in percentage of budget allocations;

Shortage of Training Aircraft

Indigenous development of AMCA Aircraft

10.  Then, a Power Point presentation was given on Defence Research and Development

which was followed by discussion on the following points:

1)
2
3
4
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Indigenisation of products by DRDO

Coordination with private Industry and Technology transfer to private industries
Revenue generation for technology transfer to private industry

Opening of new laboratory for Artificial Intelligence
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Implementation of Performance related Incentive Scheme in DRDO as
introduced in ISRO

Participation of private sector in R&D of DRDO

Shortage of Scientists in DRDO

Opening of new Defence Corridors in Tamil Nadu and Uttar Pradesh
Enhancement in research activities in area of Chemical, Nuclear and Biological
warfare

© 0N
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11.  Thereafter, a Power Point presentation was given by the representatives of the
Ordnance Factory Board (OFB), which was followed by discussion on the following points:

1) Corporatization of Ordnance Factories  for efficient, accountable and
autonomous organization and to improve quality of products and expand their
market

Use of upgraded version of ‘Dhanush Gun’

Exporting of Ordnance Factories’ products to other countries

Shortage of manpower

Delay of Product delivery to Forces by Ordnance Factories

Quality Check of ammunition

Use of Ordnance Factories weapons for personal use and private market
Coordination between Ordnance Factories, DRDO and other agencies in
Transfer of Techno logy of products.

O~NO O WN
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12. The Chairperson directed the representatives of the Ministry to furnish written

replies/information on the points raised by the Members at the earliest.
The Committee then adjourned.

*kkkkkkk

A copy of verbatim record of the proceedings has been kept.

80



STANDING COMMITTEE ON DEFENCE (2020-21)

MINUTES OF THE SIXTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2020-21)
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SECRETARIAT

Smt. Kalpana Sharma - Additional Secretary

Dr. Sanjeev Sharma - Director

Shri Rahul Singh - Deputy Secretary
LIST OF WITNESSESS

MINISTRY OF DEFENCE
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32.
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34.
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44. Shri Akhilesh Kumar, CDA

45.  Shri Ambarish Barman, Director (Budget)
46. Brig MRK Rajesh Panicker, MA to VCOAS
47. Brig Bimal Monga, Brig (Budget)

48. Brig UK Ojha, Brig FP(B)
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50. Brig RS Lamba, Brig CD(B)

51. Brig Paritosh Shah, DDG

52. Mr. VK Adhana, Director(Acq)

53. Mr. LM Kaushal, Advisor (Cost)

2. At the outset, the Chairperson welcomed the Members of the Committee and informed
them of the agenda for the Sitting. The Committee then invited the representatives of the
Ministry of Defence. The Chairperson welcomed the representatives to the Sitting of the
Standing Committee on Defence and requested them to brief the Committee on various

issues included in the agenda for the day and drew their attention to Direction 55(1) of the

Directions by the Speaker, Lok Sabha.
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3. The representatives of the Ministry of Defence then gave a Power Point Presentation
on Married Accommodation Project (MAP). This was followed by a detailed discussion on the

subject and during deliberations following issues were discussed:
i)  Budgetary allocations for MAP.
i)  Reduction in the initially sanctioned number of Dwelling Units under MAP.
iii) Proposal for increasing dwelling units under MAP in Kashmir Valley.

(
(
(
(iv) Preference for accommodation for Lady officers in the Defence Forces.
(v) Allotment of already completed dwelling units of MAP.

(

vi) Constraints on construction activities for civilians around military stations.

4, Thereafter, a Power Point Presentation by the representatives of the Ministry of
Defence was made on Defence Procurement Policy. This was followed by extensive
discussion on following points:

(i) Enhancement of Foreign Direct Investment limit under Defence Acquisition
Policy from 49 per cent to 74 per cent.

(i) Digital facilities for the private players under DPP

(iif) Efforts to encourage indigenisation in Defence sector to reduce dependence
on imports

(iv) Inclusion of more private industries under DAP 2020.
(v) Ensuring quality of products manufactured under Make in India.

(vi) Delays in design and development of a product to be manufactured
indigenously.

(vii) Adherence to the time-line for acquiring a defence asset.

5. Thereafter, a Power Point Presentation on Ministry of Defence-Pension was made
by representatives of Ministry of Defence. This was followed by extensive discussion on the
following issues:

(i) Reduction in the final calculated amount of the Defence Pension in 2020-21.
(i) Issues related with One Rank One Pension (OROP).

(iif) Constraints and problems related with disbursal of Pension.
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(iv) Time frame for redressal of grievances of Ex-servicemen.
(v) Manpower employed under Controller General of Defence Accounts (CGDA).

(vi) Centralised Pension Disbursement System.

6. The Chairperson directed the representatives of the Ministry of Defence and other
organizations to furnish written replies to all the queries at the earliest.

A copy of verbatim record of the proceedings has been kept.

The Committee then adjourned.

*kkkkkkkk
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STANDING COMMITTEE ON DEFENCE (2020-21)

MINUTES OF THE SEVENTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2020-21)
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SECRETARIAT

1. Smt. Kalpana Sharma - Additional Secretary
2. Dr. Sanjeev Sharma - Director
3. Shri Rahul Singh - Deputy Secretary
2. At the outset, Hon’ble Chairperson welcomed the Members of the Committee and

gave a brief on the following six reports to be adopted during the meeting and also solicited
their suggestions :-

(i)

(ii)

(iii)

Demands for Grants of the Ministry of Defence for the year 2021-22 on
‘General Defence Budget, Border Roads Organisation, Indian Coast Guard,
Defence Estates Organisation, Defence Public Sector Undertakings, Canteen
Stores Department, Welfare of Ex-Servicemen and Defence Pensions
(Demand Nos. 18 and 21)’;

Demands for Grants of the Ministry of Defence for the year 2021-22 on ‘Army,
Navy, Air Force, Joint Staff, Military Engineer Services, Ex-Servicemen
Contributory Health Scheme and Sainik Schools (Demand Nos.19 and 20)’;

Demands for Grants of the Ministry of Defence for the year 2021-22 on ‘Capital
Outlay on Defence Services, Procurement Policy, Defence Planning and
Married Accommodation Project (Demand No. 20)’;

Demands for Grants of the Ministry of Defence for the year 2021-22 on
‘Ordnance Factories, Defence Research and Development Organisation,
Directorate General of Quality Assurance, and National Cadet Corps (Demand
Nos. 19 and 20)’;

Action Taken by the Government on the Observations/Recommendations
contained in the Third Report (17" Lok Sabha) on the subject ‘Demands for
Grants of the Ministry of Defence for the year 2019-20 on Capital Outlay on
Defence Services, Procurement Policy, Defence Planning and Married
Accommodation Project (Demand No. 20)’; and

Action Taken by the Government on the Observations/Recommendations
contained in the Seventh Report (17" Lok Sabha) on the subject ‘Demands for
Grants of the Ministry of Defence for the year 2020-21 on Capital Outlay on
Defence Services, Procurement Policy, Defence Planning and Married
Accommodation Project (Demand No. 20)’.
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3. However, some members requested Hon’ble Chairperson for some more time to study
the Reports. As per consensus arrived at in the meeting, Hon’ble Chairperson postponed the
meeting to 15.03.2021 (Monday).

4. Hon’ble Chairperson also informed the Committee that the responses to Members,
supplementary questions will be received from the Ministry in due course of time.
Accordingly, Hon’ble Chairperson directed that those responses would be incorporated at
subsequent stages such as examination of subject reports, drafting On the Spot Study Tour

questionnaires and even at the time of finalizing Action Taken Reports, if required.

The Committee then adjourned.

*kkkkkk
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STANDING COMMITTEE ON DEFENCE (2020-21)

MINUTES OF THE EIGHTH SITTING OF THE STANDING COMMITTEE ON
DEFENCE (2020-21)

The Committee sat on Monday, the 15 March, 2021 from 1000 hrs. to 1045 hrs. in

Committee Room No. ‘B’, Parliament House Annexe, New Delhi.

PRESENT
SHRI JUAL ORAM - CHAIRPERSON
MEMBERS
LOK SABHA
2. Shri Ajay Bhatt
3. Shri Rahul Gandbhi
4. Shri Kapil Moreshwar Patil
5. Shri Anumula Revnath Reddy
6. Shri Jugal Kishore Sharma
7. Shri Prathap Simha
8. Shri Brijendra Singh
9. Shri Kotagiri Sridhar
10. Shri Durga Das Uikey
RAJYA SABHA
11. Dr. Ashok Bajpai
12. Shri Sanjay Raut
13. Dr. Sudhanshu Trivedi
14. Lt. Gen. Dr. D. P. Vats (Retd.)
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SECRETARIAT

1. Smt. Kalpana Sharma - Additional Secretary
2. Dr. Sanjeev Sharma - Director
3. Shri Rahul Singh - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members of the Committee and informed

them about the agenda for the Sitting. The Committee then took up for consideration the
following draft Reports:-

(i)

(iii)

(iv)

(vi)

Demands for Grants of the Ministry of Defence for the year 2021-22 on
‘General Defence Budget, Border Roads Organisation, Indian Coast Guard,
Defence Estates Organisation, Defence Public Sector Undertakings, Canteen
Stores  Department, Welfare of Ex-Servicemen and Defence
Pensions(Demand Nos. 18 and 21)’;

Demands for Grants of the Ministry of Defence for the year 2021-22 on ‘Army,
Navy, Air Force, Joint Staff, Military Engineer Services, Ex-Servicemen
Contributory Health Scheme and Sainik Schools (Demand Nos. 19 and 20)’;

Demands for Grants of the Ministry of Defence for the year 2021-22 on ‘Capital
Outlay on Defence Services, Procurement Policy, Defence Planning and
Married Accommodation Project (Demand No. 20)’;

Demands for Grants of the Ministry of Defence for the year 2021-22 on
‘Ordnance Factories, Defence Research and Development Organisation,
Directorate General of Quality Assurance, and National Cadet Corps (Demand
Nos. 19 and 20)’;

Action Taken by the Government on the Observations/Recommendations
contained in the Third Report (17" Lok Sabha) on the subject ‘Demands for
Grants of the Ministry of Defence for the year 2019-20 on Capital Outlay on
Defence Services, Procurement Policy, Defence Planning and Married
Accommodation Project (Demand No. 20)’; and

Action Taken by the Government on the Observations/Recommendations
contained in the Seventh Report (17" Lok Sabha) on the subject ‘Demands for
Grants of the Ministry of Defence for the year 2020-21 on Capital Outlay on
Defence Services, Procurement Policy, Defence Planning and Married
Accommodation Project (Demand No. 20)’.
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3. After some deliberations, the Committee adopted the above reports without any
modifications. During the deliberations, certain issues on the working of BRO, Ex-
Servicemen Contributory Heath Scheme and Defence Estates Organisation/Cantonments
figured. The Committee decided to include these issues during in-depth examination of the
subject reports.

4. The Committee authorized the Chairperson to finalise the above draft Reports and
present the same to the House on a date convenient to him.

The Committee then adjourned.
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